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ORIGINAL APPLICATION NO. 124 OF 2024
UNDER SECTION 14 AND SECTION 18 OF THE NATIONAL GREEN

TRIBUNAL ACT, 2010
IN THE MATTER OF
SUKHBIR SINGH ... APPLICANT
VERSUS
UNION OF INDIA AND OTHERS ... RESPONDENTS
INDEX
S1. No. Particulars Court Fee Page No.
1. Index Al-A2
2. Reply 1-8
3. Affidavit in support of Reply 9
4. Affidavit in support of Document 10
S. Annexure R-1 11-19
Copy of Notification of Acquisition dated
01.01.2002.
6. Annexure R-2 20-24
Copy of Award in the year 2004.
7. Annexure R-3 25-26
Copy of Payment receipt to the petitioner to
the tune of Rs. 19,89,085/-
8. Annexure R-4 27-31
Copy of High Court Order dated 06.05.2024
in CWP-20329 of 2011 titled as Sukhbir
Singh Vs State of Haryana
9. Annexure R-5 32-36
Copy of High Court Order dated 21.09.2023
in CWP-7064 of 2008 titled as Rajbir Singh
Vs State of Haryana
10. Annexure R-6 37-38
Copy of Supreme Court Order in SLP no.
25243 of 2023




151

A2
11. Annexure R-7 39-50
Copy of Photographs of site in sector-6,
Rohtak, Haryana
12. Annexure R-8 51-56
Copy of Order dated 17.10.2023 passed by
Zonal Administrator.
13. Annexure R-9 57-63
Copy of communication letters regarding
shifting / cutting of trees
14. Annexure R-10 64
Copy of Letter dated 15.03.2024 (HSVP)
regarding complaint by RWA, Sector-6,
Rohtak, Haryana
15. Annexure R-11 65-69
Copy of Letter issued to the Superintendent
of Police
16. Annexure R-12 70-77
Copy of allotment letters issued to the
petitioners
17. Annexure R-13 78-82
Copy of Scheme floated in 2012
18. Annexure R-14 83
Copy of Tentative Revised Layout Plan
19. Vakalatnama 84-85
SUBMITTED BY:
Place: Delhi B
Date: 14-08-2024 THROUGH W
RESPONDENT NO.5
PIYUSH CHANDEL

(Advocate for Respondent No.5)

A 22 LGF, Shivalik Colony, Malviya Nagar, New Delhi-110017
chandellawfirm@gmail.com, Mob. No. 8968217890



152

"IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
g) : AT NEW DELHI

ORIGINAL APPLICATION NO. 124 OF 2024
UNDER SECTION 14 AND SECTION 18 OF THE NATIONAL GREEN

TRIBUNAL ACT , 2010
IN THE MATTER OF
SUKHBIR SINGH ... APPLICANT
VERSUS
UNION OF INDIA AND OTHERS ... RESPONDENTS

REPLY ON BEHALF OF RESPONDENT Né. S ILE. HARYANA SHEHARI
VIKAS PRADHIKARAN

MOST RESPECTFULLY SHOWETH:

1. That the above mentioned case is pending before the Hon’ble National
Green Tribunal and is fixed for reply on behalf of Respondent No.5 i.e.
Haryana Shehari Vikas Pradhikaran.

2. That the above mentioned case of the petitioner is not maintainable in the
eyes of law and the same is liable to be dismissed on the ground mentioned
below.

3. That the above mentioned case of the petitioner is also liable to be dismissed
as no cause of action arose against the answering respondent no.5 as well as
none of the prayer sought by the petitioner qua the answering respondent.

4. It is pertinent to mention here that the main dispute in the present original
application is related to framing of regulatory mechanisms on the issue of
cutting of trees in non notified areas in the State of Haryana. It is pertinent
to mention here that the jurisdiction with respect to the framing of policy
lies with the state government of Haryana and answering respondent has no
role with respect to the framing of policy within the state. The answering
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respondent HSVP is the autonomous body of the state government and
follows the rules and regulation framed by the state government.

. That in the present case the answering respondent cannot create policy with
respect to the cutting of trees in non notified areas. Hence, any information
or question with respect to the cutting of trees in non notified areas can only
be answerable by the state government as well as Forest department and
other competent departments of the state government.

. That the land in question lies with the answering respondent and the same
was acquired vide notification issued Under section 4 of the Land
Acquisition Act, 1894 dated 30.12.2002 and the award was passed on
29.12.2004 Under Section 11 of the Land Acquisition Act, 1894.

. That the petitioner is the habitual of filing the litigation again and again and
after dismissal of his litigation by ht High Court of Punjab and Haryana and
the apex court, the petitioner has now cleverly moved the present
application under section 14 of the NGT Act, 2010 to harass the answering
respondent and to stop the development project on the land in question.

. That the respondent no. 5 is submitting the following facts which are
required for the adjudication of the present case and to know the conduct of
the petitioner.

a. That the land in question has been acquired fully in accordance with
the provisions contained in the Land Acquisition Act. The
notification under section 4 of the Land Acquisition Act, 1894
amended by the Central Act 68 of 1984 (hereinafter referred to the
Act) was issued for land measuring 632.28 acres of village Para and
186.79 of village Rohtak Tehsil & District Rohtak vide notification
no. LAC (F)- NTLA/2002/72 dated 1.1.2002.

b. The notification was published in two daily newspapers, one in
English “ THE NATIONAL HERALD NEW DELHI” dated 8.1.2002
and the second in Hindi “HARI BHUMI” dated 13.1.2002 fully in
accordance with the provisions contained in the Land Acquisition
Act. The land was needed by the Government at the public expenses
for a public purpose namely for the development and utilisation of
land as Residential and Commercial in Sector-6 Rohtak situated at
revenue estate Rohtak, Haryana. The substance of the notification
under section 4 of the Act was also announced loudly by beating the
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empty drums on the sport and locality and the copy of the substance
was also pasted at various places such as office of the Director Urban
Estates Haryana Panchkula, Land Acquisition Officer Urban Estates
Haryana Faridabad, Deputy Commissioner Faridabad and Halka
patwari office etc.

. The land owners were given an opportunity to file objections Under
section 5-A of the Land Acquisition Act, and the petitioner availed
the opportunity given to him and he filed the objections, because of
this he was given due opportunity of being heard. Accordingly the
report was sent to the Govt. and after considering the matter and
resort of Land Acquisition Collector, it was decided to acquire the
land of the petitioners. It is further submitted that some portion of the
land of the petitioner is falling in the Road area. It is relevant to
mention here that total land measuring 255.64 acres of village Para
and Rohtak has been left out from the acquisition U/s SA of the Land
Acquisition Act because of the constructed area.

. Thereafter the declaration under section 6 of the Land Acquisition
Act of land measuring 434.68 acres area of Village Para and 128.75
acres area of Village Rohtak vide notification no.
LAC(F)-NTLA/2002/128 dated 30.12.2002 was issued by the
appropriate authority fully in accordance with the provisions of the
Act. The substance of the notification under section 6 was also
published in two daily newspapers one in “HARI BHUMI” Hindi
dated 8.1.2003 and the second “THE HINDU” in English dated
7.1.2003 and the copy of the substance was also pasted at various
places as mentioned above. The substance of the notification under
section 6 was also announced loudly by beating the empty drums on
the sport and in the locality.

. As per the directions of the Government, resurvey of the area was
conducted and the report was sent to the Govt. The Govt. again
decided to release the total area of 25.36 acres of village Para and
5.95 acres of village Rohtak (Total 31.31 acres) because of blocks of
thickly populated area. Hence the acquisition proceedings were fully
carried out in accordance with the law of the land. No legal rights of
the petitioners have been infringed by the answering respondent.
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f. That the notices U/s 9 of the Act were issued on 5.11.2004 and
8.11.2004 to the land owners for their claims. After considering the
individual claims on 24.11.2004, the award for the acquisition of the
total land measuring 532.12 acres i.e. 409.32 acres of Village Para
and land measuring 122.80 acre of village Rohtak was announced
vide award No. 5 & 6 dated 29.12.2004. The land owners have been
awarded fair and adequate compensation as per prevailing market
price and considering at length all the relevant factors, situations and
location of the acquired land further on the recommendation of the
Divisional level Evaluation Committee headed by the Commissioner
of Rohtak Division Rohtak in lieu of their land and the petitioner had
taken the compensation from the Land Acquisition Officer, the
possession had also been handed over to Estate Officer, HUDA on
29.12.2004 except in those cases under which stay has been granted
by this Hon’ble High Court. The entry to his effect has been made in
the Rapat Rojnamcha.

g. It is further submitted that the land measuring 197.94 acres was
released after award vide director’s letter dated 3.11.2006. Because of
deserving houses, blocks of thickly populated area, samadhis, pocket
which could not be gainfully utlized by HUDA and with Structures
also.

h. The state Govt. has absolute right to acquire the land needed for
public purpose. The land in dispute is also being acquired for serving
public purpose i.e. Commercial Sector-6 Rohtak. The petitioners have
been awarded proper and adequate compensation as per prevailing
market price in lieu of their land.

i. That the award was announced on 29.12.2004 and the possession was
handed over to the Estate Officer, HUDA on the same day. Except
those cases in which Hon’ble High Court has granted the stay
dispossession. That it is pertinent to mention here that the petitioner
was paid Rs. 1989085/- as compensation towards the acquisition and
the same was received by the petitioner vide cheque no. 285871 dated
09-02-2005.

j. That against the acquisition, the petitioner approached the Hon’ble
High Court of Punjab & Haryana for seeking quashing of the
notification issued U/s 4 of the Land Acquisition Act, 1894 and also
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prays for the quashing of notification dated 30.12.2002, notification
where of became issue U/s 6 of the act of 1894, Morcover, the
petitioner also seek the quashing of award dated 29.12.2004, as
became passed U/s 11 of the act of 1894. That the Hon’ble High
Court vide order dated 6th May, 2024 as dismissed the writ petition
with reasoning that :-

i. However, for the reasons to be assigned hereinafter, this court
does not find any merit in the instant writ petition, thus is
constrained to dismiss the same.

ii. Initially, for the reason that the earlier writ petition bearing
No. CWP-19846-2004, whereins, also a ground of
discrimination became raised rather becoming dismissed.
Moreover, when the SLP bearing No. SLP (C) No. 8113 of
2011, as became directed against the said decision made on
CWP-19846-2004 also became dismissed.

iii. ~ Consequently, the institution of the instant writ petition before
this court, thus with similar reliefs, and, causes of action also
similar to the ones as carried in writ petition (supra), besides
when the parties in the earlier writ petition and in the instant
one are also similar, there by the earlier makings of a binding
and conclusive verdict, thus on the earlier writ petition rather
makes the instant writ petition to be estopped by the norm of
constructive res judicata.

iv.  Secondarily, for the reason that the subject lands are an
integral component of the layout plan, and, thereby this court
does not deem it fit, and, appropriate to tinker with the said
prepared layout plans by the Engineering cell of the acquiring
authority. Paramountly when therebys public interest becomes
promoted rather than ill individualistic interest

v.  In aftermath, this court finds no merit in the instant petition,

k. That earlier, in the year 2008 the similar case was decided by the
Hon’ble High Court of Punjab & Haryana titled as Rajbir Singh
Versus State of Haryana & Ors. CWP 7064 of 2008 decided on
21.09.2023, Whereas the petitioner were seeking for the quashing for
the notification issued on 1.1.2002 and the award dated 29.12.2004,
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but the Hon’ble High Court has dismissed the Civil Writ Petition and
on the same ground the Hon’ble High Court has dismissed the writ
petition of the petitioner.

That aggrieved by the order of the Hon’ble High Court of Punjab &
Haryana, Rajbir Singh approached the Hon’ble (Apex Court)
Supreme Court of India, but the Hon’ble Supreme Court has also
dismissed the SLP (25243/ 2023) titled as Rajbir Singh Versus State
of Haryana vide order dated 1.12.2023 with the reasoning that “in our
considered view, no case of interference with the impugned judgment
dated 21.09.2023 passed by the division bench of the Punjab &
Haryana High Court at Chandigarh is made out”.

. That the petitioner has also moved the representation dated
23.11.2023 before the zonal committee, Urban Estate Haryana, at
Panchkula for seeking release of their land falling in Khasra/ Killa
No. 41/ 7/ 2 (3-8), 8 (8-0), 13(8-0), 18(8-0) measuring 27 K - 8M by
resorting to the policy of the State Govt. dated 14.09.2018, on the
ground that the HSVP cannot utilise the Land in question as it has
become non essential / unviable. The Zonal Administrator, HSVP -
Additional Director, Urban Estate, Rohtak has dismissed the
representation made by the petitioner with the detailed order dated
17.10.2023.

. That after dismissing from the Hon’ble Apex Court, now the
petitioner approached the Hon’ble NGT with respect to the dispute
pertaining to the cutting of trees in the non notified areas by
specifying the land which is now under the possession answering
respondent.

. That the issue pertaining to the trees in the land in question,
respondent submits that, the answering respondent is trying all the
possibilities to shift the trees from the land in question to some other
places. That as per the development plan the trees which are falling
and which are required to shift from one place to another the
answering respondents are making their best efforts. It is pertinent to
mention here that the Estate Officer HSVP Rohtak vide letter dated
20.10.2023 issued to the Administrator HSVP Rohtak with a request
to shift/ cutting of tree plants from the subject cited land to free the
HSVP land from encroachment in compliance of Punjab & Haryana
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High Court, decision in CWP No. 7064 of 2008. That vide letter
dated 19.12.2023, the department of forest has replied to the letter
dated 23.11.2023 issued by the Administrator HSVP to the forest
department. That the department of Forest has replied that “the trees
falling under the land in question at sector-6, Rohtak does not fall
under the jurisdiction of department of forest. Hence department of
forest cannot act with respect to the shifting/ cutting of trees in the
land in question™.

That on 30.01.2024, the Estate Officer, HSVP, Rohtak has also
requested the department of Horticulture HSVP, Rohtak and
requested to explore the possibilities/ feasibility of shifting of trees
elsewhere.

That vide letter dated 07.02.2024, Superintendent,
Administrator, HSVP, Rohtak has requested the executive engineer
HSVP, Horticulture Division for removal of Trees/Plants from the site
in question by following the due procedure of evaluation of pleas and
auction procedure.

That vide letter dated 15.03.2024, a telephonic complaint was
received from RWA President, Sector-6, Rohtak regarding illegal
plantation in land involved in CW P7064 of 2008 titled as Rajbir
Singh Versus State of Haryana & Ors. During the site visit on
13.03.2024, it was found that fresh plantation have been made by an
old land owners. It is pertinent to mention here that old owners are
illegally encroaching the land by planting new plants and are not
vacating the encroached land. Copy of photographs are already
attached.

That due to the act of illegal encroachment by the old owners,
the answering respondent (EO-HSVP, Rohtak) vide letter dated
15.03.2024 has requested the deputy Superintendent of Police
(HQ-Rohtak) to take appropriate legal action against trespassing upon
HSVP land in question along with violation of orders of the Hon’ble
High Court of Punjab & Haryana, and Supreme Court.

9. That due to the illegal acts of petitioner as well as old owners are
continuously creating a problem to the answering respondent for delivery of
possession to the allottees by making frivolous cases to the Hon’ble High
Court as well as Supreme Court and after dismissing from the apex court,



159

the petitioner is now approaching the Hon’ble NGT with a new issue. It is
pertinent to mention here that the land in question in the present case has
already beenié;-&{,ui&-ejd by the state government in the year 2002 and the
award has already been made as well as the payment was also paid to the
petitioner. It is further pertinent to mention here that a scheme was also
floated in the year 2012 and as per the scheme the allotment letters were
also been issued to the allottees in the land in question. It is pertinent to
mention here that as per the terms and conditions of the allotment the
possession has to be delivered to the allottees within a period of 3 years but
due to the litigations pending before the High Court and Apex Court, the
possession could not be delivered on the grounds already mentioned above
and if, in present case any stay or direction issued in the favour of petitioner
in that case the interest of allottees may be violated and those allottees are
already been suffered due to the litigation involved in the site in question
and if present application is allowed in that case many allottees who has
already paid their amount may suffer again.

Prayer :

It is therefore, most respectfully prayed that the present application
filed by the petitioner is liable to be dismissed on the grounds already
mentioned above in the interest of justice.

SUBMITTED BY:
Place: »ELH\

Date: '4-08-202Y _ E )/5

RESPONDENT NO.5
THROUGH Estate Officer

HSVP, Rohtak

PIYUSH CHANDEL
(Advocate for Respondent No.5)

A 22 LGF, Shivalik Colony,
Malviya Nagar, New Delhi-110017
chandellawfirm@gmail.com,
Mob. No. 8968217890
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IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
AT NEW DELHI

ORIGINAL APPLICATION NO. 124 OF 2024
UNDER SECTION 14 AND SECTION 18 OF THE NATIONAL GREEN

TRIBUNAL ACT, 2010

IN THE MATTER OF :
SUKHBIR SINGH ... APPLICANT
| VERSUS
UNION OF INDIA AND OTHERS ... RESPONDENTS

AFFIDAVIT IN SUPPORT OF REPLY TO ORIGINAL APPLICATION

AFFIDAVIT OF BHARAT BHUSHAN GOGIA, HCS, AGED 45 YEARS,
DESIGNATED AS ESTATE OFFICER, HSVP, ROHTAK. THE DEPONENT
ABOVE NAMED DO HEREBY SOLEMNLY AFFIRM AND DECLARE AS
UNDER:

1. That the deponent is the concerned representative of Respondent No.5 (HSVP)
in the above said Reply and well conversant with the facts and circumstances
of the present case and competent to swear this affidavit.

2. That the accompanying Reply has been drafied by my counsel under my
instruction, the contents of the same be read as part and parcel of my affidavit
and the same are not being repeated here for the sake of brevity.

Egégé“‘@ﬁfcer

VERIFICATION:- HSVP, Rohtak

Verified at (4™ day of P~9. |, 202Y that the contents of my ubove
affidavit are true and correct td' my knowledge.

Place: Bghiak
Dated: 14 -08-202Y

PONENT
| J}X/ Ef)state Officer

HSVP, Rohtak
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IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
AT NEW DELHI

ORIGINAL APPLICATION NO. 124 OF 2024
UNDER SECTION 14 AND SECTION 18 OF THE NATIONAL GREEN

TRIBUNAL ACT, 2010
IN THE MATTER OF :
SUKHBIR SINGH ... APPLICANT
VERSUS
UNION OF INDIA AND OTHERS ... RESPONDENTS

AFFIDAVIT IN SUPPORT OF DOCUMENTS

AFFIDAVIT OF BHARAT BHUSHAN GOGIA, HCS, AGED 45 YEARS,
DESIGNATED AS ESTATE OFFICER, HSVP, ROHTAK. THE DEPONENT
ABOVE NAMED DO HEREBY SOLEMNLY AFFIRM AND DECLARE AS
UNDER:

1. That the deponent is the concerned representative of Respondent No.5 (HSVP)
in the above said Reply and well conversant with the facts and circumstances
of the present case and competent to swear this affidavit.

/ e 2, Thatt‘he documents annexed with accompanying Reply, are true and correct

[p0 1 phiotocopies of their respective Originals.

Eg 'gteNE)[ﬁlicer

VERIFICATION:-
" HSVP, Rohtak
Verified at \4""day of Awy . 2024 that the contents of my above

! LY, . : fe.
affidavit are true and correct on the basis of official records and no part of it is
incorrect or false nor any material has been concealed therefrom.

Place: Reldake

i 1 STE]
Dated: 1408 -202y ~AT7H LESTED

NOTARY] PUBLIC BONEN"
BOHTAY  40fvone (INDIA: li‘)s’cate gfrﬁ.cer
HSVP, Rohtak
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Arnexure - R2 %74

Land Acguisitig_r_; Award

BY RAJESH JOGPAL, Hes

LAND ACQUISITION COI..LECTOR,

URBAN ESTATE DEPARTMENT 14ag (HARYANA)

.; . : ' Hr‘-—h—_.“m\\
| Award No. 5 : Dated 29-12.2004

— |
Area of Land

— | Acre_fjg)_gi.32
Purpose of Land acquisition | : For the: development and uliliz-rzltionQ—_»1
of residential transport and

€omny inication sector 6 Rohtak. Gt
. Village : Padeg_ g
Hadbast No. 67
_.__Tehsil & Distt, : Rohlek . |
1. AWARD :

. The Haryana Govt. vide nelification No, LAC (H) 2002/72 dt.
1.1.2002 published in the Haryana Govt. Gazatte (Extra Ordinary) under Section
“4 of Land Acquisition Act, 1894 (hereinzfier called the Act) notified that the
Lang Measuring 632,28 acres was likely tc b= needed for a public purpose i.e.
" 1esidential, ransport, communication s.stor L
| ' A declaration under Secticn 5 of the Act was pubiished on
L 0.1, 002 vide no. LAC (F) 2002/728 un-l=r *vhich 434 68 acres of Land Wfs
£ eclareqy for acquisition. Subsequently, th+ 1 and Acquisition S U;t:;n
“ate Depariment. Haryana Hisar was also directed under Section - 7 C.).t,-o,ne
Lanrg Acquisition Act, 1894 to exercise power's for the acquisition of land qs_-!e; %

T
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?;’{
AREA OF LAND
AREA OF LAND

L}

-

_ i
The area of land iven in th
€abive declaration i
nt conducte ration js 409.3
et 18 o 1 053 e
 Coion i g | - The daigjy of this area 56 given i
fement No.1 v\{ 'c. as been prepared acen In the
si‘aancia’ Commissioner's stanq
in

goquisition file.

b after ™

: rding to ara N
iNg order Mo P 0. 36

E .  CLASSIFICATION OF THE Lanp
P 3 CL Ty e

The classification of the

‘ Land under ac uisition vide th
as per Jamabandi for the year 1998.gg s as under :- ) ot

fiote|  Cessoflang ——p
(51, No '-“m_ gi:;l T“—-
ria 5
Near G.T. Road 1 agre gagr— | Marla_ | Acres
w

B 2.1 R S 291 1 287

3 Chahi/Nehri 1. 2059 17 257 48

3 Bhood, Banjar, Barani & Gajr 1191 15 148.97
3 Mumkin

R 24 [ e
r | a 32714 [ 13 40932 |

The above classification cf iand was intimated to the Land
Owners/interested Person through notices I55ued U/S-9 of the Lang Acquisition
Act. 1894 and was read over to them, before the announcement o award. None
of the interested persons raised any objecticn regarding the clessification of the
Land under acquisition,

La

4 DEMAND OF THE LAND OW&ER‘_S_A[@Q_INTERESTING PERSONS

The land owners and other inte: “sted Persons who appeared
on 24.11.2004 pPersonally or through their duly authorized agents to state their
iﬂterests and nature of their respective interests in lang i.e. the amount of the
“Mpensation and objections regarding as ir measurement of land etc.The land

"Mers and other interested persons field their claim in wriling:Acgordmg of the;
Claims field the interested persons have cliimed compensation in respect o

®Ir lang under acquisition @ Rs. 400/- to 10,000/- per sq. yards vide ;heg
Claims field U/s-g of the Land Acquisition Act, 1894. Byt none of them hav

Ploduceq any documentary evidence/proof in support of their claims.

T TTR——

-y

iy, .
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: EMENT OF THE ‘“M\'
STATE RING DEpARTMENT |7 47

S ali
- Egil{g%ﬁf&ﬁg& ?J;:;etig%iring departmgnt Pointed out that the
aain’s}’ﬁe acquiring department requesteq o 10 are without any documentary

: _ ‘ ; that the market value of th ’
ngﬁm_‘ may be determined as per g, fale supplied by the Cu:)lieclo‘r3 g:t?ia:rk}

: Dismct.
MARKET VALUE

yested to supply ih%markei rate of lan ypger acquisition vide this office fetter
v 1074 dt. 2.4.2004 Deputy Commzssroner-:;um-Couector Rohtak has supplied
" market rate of the land under acquisition vide his memo No. 1031-1033 dt
f11.2004 doted 21.7.2004 @ Rs. 450,000, per aore( Ra. Fo Lakhs Fifty
housand Only) Nehri and Chahj Rg, 3,50,000/- Gair Mumkin Banjar Kadim
ghood and Barani Rs. 5,50,000/- near-roaq Up to one acre depth, g

| have inspected the land under acquisition along with the revenue staff of
' my office before the announcement of Award. Keeping in view the location,
situation and a_!l c_nther factors, | observe that the market rate supplied by the
pepuly Commissioner-cum-Collector Rohta are fair and adequate i.e Rs.
4,50,000/- per acre ( Rs. Four Lakhs Fifty Thousand only) Nehri and Chahi Rs.
3,50,000/- per acre Gair Mumkin, Banjar Kadim Bhood and Barani Rs. 5,50,000/-
- peracre near road upto one acre depth. | award the same.

| 7__STRUCUTRES AND TUBEWELL ETC.

There are some structures/ Tubewells in the land which are also being
acquired. An assessment of these struclures etc, has been made by Executive
Engineer, HUDA Division No. | Rohtak and he has supplied the assessment
report vide his office memo No. 14848 dt. 27.12.2004 | agree with assessment
supplied by the technicai authorities and | allow the same accordingly. The detail
of accordingly. The detail of acquired structure/tubewell is attached with the land

acquisition file. =

o —er

B__TREES

There are some trees in the land, which are also acquired. An assessment
of thege lrees has been made by Execulive Engineer, HUDA Horticulture

Oivision Rohtak and he has supplied the assessment report vide his ofﬁce’dt.
7.12 004. | agree with the supplied assessment made by the technical

SUlhorifjeg and allow the same accordingly.

R
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As per report of revenue staff and spol i i
‘ ol inspection there wi i
f standing crops such. as wheal Muslzird, barseem etc One:;: If:;EQII
yest of the land owners/interested pers,y, 5 they were allowed to harvest

,f;r crops upto April 15,2005,

10 @MEUSORY ACQUISITION CHARQ_[:’_:B AND ADDITIONAL AMOUNT
| Duetothe compuo!sory nature of th acquisition compulsory acquisition
charges at the ra'tes of 30% ac_fmlssmie under the provisions of the Act are
allowed and the right holders will also get ars amount of 12% per annum from
the date of notification under Section -4 i.e. 1.4.2002 10 the date of annoncement

. ofthe award i.e. 29.12.2004 U/S (23) (2) & 23 ( 1-A) of Land Acquisition Act.

1894.

—

~ {{ POSSESSION

Upto the announcement of awardi i.z. 29.12.2004.

7 Nos. C.W.Ps have been receiv:l. The possession of the acquired
land have been taken except the land mention=d in the above CWPs. Itis..rther
added that the CWPs received to the announcement of award i.e. dt. 29.12.2004

will also be entertained.
Thus the land of which possession has been taken vests-in the

ownership of Haryana Government and on transfc will be vest in Haryana Urban

Development Authority free from all encumbranze from today.
LN

12 MODE OF PAYMENT
The payment Wiu be made to the v:mz:s and other interested persons
écording to their shares entered in the lates! rscord of rights (Jamabandi 2000-
")and as per sanctioned mutations thereafter.




L!
This award has been announced in the presence of land owners/ int

S

- 0a

175

][ 30% on item No. 1 to 3.

he above facts this
subl “O“ i award stands ag under ;- J4
- ND Da.scnpt:on T W,_M_W_:W
; cgmpcnsahon ofLand. ————— :moun: o
i = s‘ 16 95 86""8“7 O
} ti e +99,86,875.00
| e i building | Rs. 1,20,70 500.0¢
| strucutres and tubewell etc, R HEGY
ki,.f-"”f'?f"ompensatiw for trees o .
P it S s. 97,422.00 bl
.~ | Compulsory Acquisition charges @ | Rs. 5,45,26,439.00

b fAddttIOﬂal amount @ 12% UIS 23 (1-
H 4
| A) On item No. 1 & 2 from 1.1.2002 to | Rs. 6,52,69,495.00

? 29.12.2004

Rs. 30,15,50, ?31 00

(Rs. Thirty Crors Fifteen lacs Fifty thousand Seven hundred & Thirty One only)

interested

persons on this day.

Llea/m;quisition Collector

Urban Estate Deptt. Hr.
. Hisar
Place : Rohtak camp at O/O SDM (Civil) Rohtak
Dated : 29.12.2004
court to those who appeared

Announced today i.e. 29.12. 2004 in open
. Dfore me in response to the notices. The award is now filed in n?\%?j.
Collector

Ldnd@cquisiti
Urban Estate Deptt. Hr.
Hisar B

P!ace Rohtak camp at O/0 SDM (Civil) Rohtak

ded: 29.12.2004
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Annexure R-4

CWP-20329-2011 (O&M)

2024:PHHC:059457-DB

IN THE HIGH COURT OF PUNJAB AND HARYANA AT
CHANDIGARH

CWP-20329-2011 (O&M)
Reserved on: 15.04.2024
Date of Decision : May 06, 2024
SUKHBIR SINGH
...Petitioner
V/S
STATE OF HARYANA AND OTHERS

...Respondents

CORAM: HON'BLE MR. JUSTICE SURESHWAR THAKUR
HON'BLE MR. JUSTICE LALIT BATRA

Present :  Mr. Raghav Gulati, Advocate
for the petitioner.

Mr. Ankur Mittal, Addl. AG Haryana with
Mr. P.P. Chahar, Sr. DAG, Haryana.

Mr. Vikas Chatrath, Advocate
for the respondents No.7(i) to (iii).

*kk
SURESHWAR THAKUR, J.
1. Through the instant writ petition, the petitioner prays for the

quashing of the notification issued under Section 4 of the Land Acquisition
Act, 1894 (hereinafter referred to as “the Act of 1894”), (Annexure P-2),
and, also prays for the quashing of notification dated 30.12.2002 (Annexure
P-4), notification whereof became issued under Section 6 of the Act of 1894
Moreover, the petitioner also seeks the quashing of award dated 29.12.2004
(Annexure P-5), as became passed under Section 11 of the Act of 1894.

2. The brief facts of the case are that as per jamabandi for the year

2000-01, the oner is the owner in cultivating possession of the land

1of5
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falling in Khasra/Killa No.70//17/2, 17/3, 17/4, 24/1/1/1, 24/1/12, 24/2/1/1
and Killa No.41//7/2, 8, 13 and 18, situated within the revenue estate of
village Para, Tehsil and District Rohtak,. He has constructed a house in the
said colony and the same has electricity and sewerage connections. The
roads of the colony were initially constructed and developed by the Haryana
Urban Development Authority, and, thereafter by the Municipal Committee,
Rohtak.

3. That the State Government vide notification issued on 1.1.2002
under Section 4 of the Act of 1894, thus acquired the lands for public
purposes, namely for development and utilization of the land for
commercial, Sector-6, Rohtak under the Haryana Urban Development
Authority. The land of the petitioner also falls under this notification.

4. That in the month of June 2002, the Government of Haryana
has taken a decision to regularize unauthorized colonies, whereins, 50% of
the houses had already been constructed. Accordingly, vide letter dated
20.09.2002, issued by the office of Director, Urban Development
Department to Executive Officer/Secretary, Municipal Committee, Rohtak,
Jasbir Colony along with other 41 colonies were regularized.

5. That after the publication of notification issued under Section 4
of the Act of 1894, the petitioner filed objections under Section 5-A of the
Act of 1894, which were received in the office of the respondents. In
pursuance to the objections became submitted by the petitioner, he was
afforded an opportunity of personal hearing. However, till date the decision
taken on the objections has not been communicated to the petitioner, which

prima facie shows that no decision has been yet made thereons.

20of5
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6. In pursuance to the notification issued under Section 4 of the

Act of 1894, a declaration was issued under Section 6 of the Act of 1894, on
dated 30.12.2002, whereins, the lands of the petitioner was found mentioned
despite the fact that the area belonging to the petitioner was a constructed
area. Subsequently, an award dated 29.12.2004 was passed under Section 11
of the Act of 1894.

7. That the petitioner through his filing writ petition bearing
No.CWP-19846-2004, had rather earlier approached this Court for the same
relief. Other aggrieved persons had also approached this Court against the
same acquisition proceedings. In the earlier writ petition (supra), the ground
of challenge was discrimination on the basis of the fact that the State
Government had ordered for re-survey of the area, and, subsequently certain
lands had been released rather on adoption of a pick and choose policy. It
was further mentioned that as per re-survey report, there was a small
construction over an area of 4x4 in the shape of Smadh on the entire one
acre of land in Khasra No.71/24, recorded in the name of Vikalp School,
and, the said land was released from acquisition. The writ petition (supra),
came up for hearing before this Court, and, the same was dismissed vide
order dated 6.10.2010 on the basis of a decision rendered in CWP-111-2005.
8. That the petitioner challenged the order dated 6.10.2010, passed
by this Court, through his filing SLP(C) No0.8113 of 2011 before the Hon’ble
Apex Court, but the same was also dismissed vide order dated 4.4.2011.

SUBMISSIONS OF THE LEARNED COUNSEL FOR THE
PETITIONER

0. That the petitioner is also aggrieved against the action of the

respondents in adopting a pick and choose policy in releasing lands. Learned

30of5
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counsel for the petitioner submits, that not only vacant lands or agricultural
lands have been released from acquisition proceedings, but also lands
belonging to those persons, who are similarly situated with the petitioner,
and, whose writ petitions became dismissed by this Court, as well as by the
Hon’ble Apex Court, thus have been ordered to be released.

REASONS FOR THE REJECTING THE SUBMISSIONS

10. However, for the reasons to be assigned hereinafter, this Court
does not find any merit in the instant writ petition, thus is constrained to
dismiss the same.

11. Initially, for the reason that the earlier writ petition bearing
No.CWP-19846-2004, whereins, also a ground of discrimination became
raised rather becoming dismissed. Moreover, when the SLP bearing
No.SLP(C) No.8113 of 2011, as became directed against the said decision
made on CWP-19846-2004 also became dismissed.

12. Consequently, the institution of the instant writ petition before
this Court, thus with similar reliefs, and, causes of action also similar to the
ones as carried in writ petition (supra),besides when the parties in the earlier
writ petition and in the instant one are also similar, therebys the earlier
makings of a binding and conclusive verdict, thus on the earlier writ petition
rather makes the instant writ petition to be estopped by the norm of
constructive res judicata.

13. Secondarily, for the reason that the subject lands are an integral
component of the layout plan, and, thereby this Court does not deem it fit,

and, appropriate to tinker with the said prepared layout plans by the

4 of 5
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Engineering Cell of the Acquiring Authority. Paramountly when therebys
public interest becomes promoted rather than ill individualistic interest.
14. In aftermath, this Court finds no merit in the instant petition,

and, is constrained to dismiss the same. Hence, the instant petition is

dismissed.
15. The miscellaneous application(s), if any, is/are, also disposed
of.
(SURESHWAR THAKUR)
JUDGE

06.05.2024 (LALIT BATRA)
Ithlesh JUDGE

Whether speaking/reasoned:-  Yes/No

Whether reportable: Yes/No

50f5
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CWP No. 7064 of 2008 (O&M) -1- 2023:PHHC:125442-DB

In the High Court of Punjab and Haryana at Chandigarh

CWP No. 7064 of 2008 (O&M)
Reserved on : 4.9.2023
Date of Decision: 21.9.2023

Rajbir Snygh Petitioner

Versus
State of Haryana and others ....Respondents

CORAM: HON'BLE MR. JUSTICE SURESHWAR THAKUR
HON'BLE MR. JUSTICE KULDEEP TIWARI

Argued by: Mr. Akshay Bhan, Senior Advocate assisted by
Mr. Harsh Vasu Gupta, Advocate
for the petitioner.

Mr. Ankur Mittal, Addl. A.G., Haryana with
Mr. Pardeep Prakash Chahar, Sr. DAG, Haryana.

Mr. Vikas Chatrath, Advocate
for respondents No. 3 to 7.

seskeskeosk
SURESHWAR THAKUR, J.
1. A notification under Section 4 of the Land Acquisition Act,

1894 (for short ‘the Act of 1894’) became issued on 1.1.2002 (Annexure
P-2). The said notification was succeeded by a declaration made on
31.12.2002, under Section 6 of the Act of 1894 (Annexure P-4). An award
in terms of Section 11 of the Act of 1894 was made on 29.12.2004.

2. The validity(ies) of the above respectively made notification,
declaration, and, the award (supra) are challenged through the instant
petition.

Submission of the learned senior counsel for the petitioner

3. The learned senior counsel for the petitioner, has challenged,

accura%y and
authenticity of this order/judgement
handigarh
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the above drawn proceedings, inter alia on the ground, that the respondents
concerned, practicing invidious discrimination, inasmuch as theirs releasing
the lands of similarly situated land losers concerned, whereas, the
respondents concerned, neither exempting nor releasing the acquired estates

of the present petitioners.

Reason for rejecting the above argument

4. Though, the learned senior counsel for the petitioner has
vehemently argued for nullification of the above drawn motions, under the
Act of 1894, but the said vigorous address made before this Court, thus
warrants its becoming rejected.

5. The reason for drawing the above conclusion, stems from the
factum, that the petitioner had earlier instituted CWP No. 11191 of 2007,
whereby a challenge was laid to the statutory motions, as became drawn
under the Act of 1894. However, through a decision made thereons, on
26.7.2007, this Court in the relevant paragraph of the verdict (supra), para
whereof stands extracted hereinafter, had rather nullified the challenge made
to the motions drawn under the Act of 1894.

“Petitioner is permitted to make a representation to the first
respondent within a period of two weeks from the date of
receipt of certified copy of this order. It is made clear that if
any such representation is made by the petitioner, first
respondent is directed to consider and dispose of the same, if it
is permissible, in accordance with law within eight weeks

thereafter.”

6. The impact thereof, is that, thereby the petitioner but becomes
estopped to raise a challenge to the validity of the statutory motions (supra),

as became drawn under the Act of 1894. Resultantly, the said challenge
et gt
I attest to the accuracy and
authenticity of this order/judgement
Chandigarh
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appertaining to the validity of the drawing of the statutory motions (supra),
at the instance of the petitioner, does but completely staggered.

7. Be that as it may, since the petitioner in the earlier writ petition
(supra), had claimed parity with the other land losers concerned, qua whom
the respondents concerned, had made exemptions or releases of their
respective acquired lands. Resultantly for facilitating the petitioner to make
a grievance before the competent authority concerned, he was thus permitted
to raise a representation.

8. The representation, as moved by the present petitioner was
rejected through an order drawn on 11.10.2007 (Annexure P-11). The
reasons for rejecting the said representation inter alia becomes founded on
the grounds, as mentioned in the relevant para, para whereof becomes

extracted hereinafter.

€c,

X X X X

The land in question was vacant at the time of acquisition and
continues to be so even today. The land was acquired vide
award dated 29.12.2004 and possession of the same stands
handed over to HUDA. I have further gone through the record
relating to release of land falling under Khasra No. 41/16. The
same was released due to existing Samadhi located on the land
whereas the land of the petitioner was vacant. The petitioner
has himself admitted that he had planted polar and teak trees in
the land. Hence, it is evident that no construction of any type
existed on the land. There is no policy to release vacant land at
any stage of acquisition. Only built-up structures or clusters of
houses are released to avoid hardship to the land owners. As
far as other structure/land released from acquisition is
concerned, the Government had taken a decision to exclude
these areas because they were thickly populated. Hence, there

GURPREET SINGH is no question of pick and choose in releasing the land.”

2023.09.22 16:45

I attest to the accuracy and
authenticity of this order/judgement
Chandigarh
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0. Though, the learned senior counsel argues, that the above

assigned reasons are lacking in keenest application of mind to the subject

matter concerned.

10. However, in view of its becoming openly pronounced, in the
above extracted reasons rather declining the petitioner’s claim for release or
exemption of his acquired land, that his land was vacant at the time of
acquisition. Therefore, when it is further voiced in the above declining
reasons, that there is no policy to release the vacant land at any stage of
acquisition, whereas, there is a policy only for releasing the built-up
structures or cluster of houses. Resultantly, when in terms of the policy
(supra), there occurs an interdiction against the release of the present
petitioner’s vacant lands from acquisition. Consequently, in case the vacant
lands of the petitioner are released, or are exempted from acquisition,
thereby breach would be caused to the relevant policy.

11. Bearing in mind the limited relief (supra), as became granted to
the petitioner in his earlier writ petition bearing CWP No. 11191 of 2007.
Moreover, when the respondent concerned, took to reject the petitioner’s
representation, as became moved by him, before the competent authority
concerned, thus in terms of the liberty assigned to him in the order (supra),
made by this Court. Therefore, when for reasons (supra), the declining order,
as made upon the apposite representation, thus has been concluded to be
well informed. In consequence, the instant writ petition, whereby, a
challenge is thrown to the said declining order, made on the petitioner’s
representation, does not require any interference being made by this Court.

Final Order

S5 0622 1644 12. In summa, this Court does not find any merit in the instant

I attest to the accuracy and
authenticity of this order/judgement
Chandigarh
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petition, and, is constrained to dismiss it. Accordingly, the instant petition is

dismissed. The impugned annexures are maintained and affirmed.

13. The pending application(s), if any, is/are also disposed of.
(SURESHWAR THAKUR)
JUDGE
(KULDEEP TIWARI)
JUDGE
September 21, 2023
Gurpreet

Whether speaking/reasoned : Yes/No
Whether reportable : Yes/No

and
r/judgement
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ITEM NO.11 COURT NO.5 SECTION IV-B

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s).25243/2023

(Arising out of impugned final judgment and order dated 21-09-2023
in CWP N0.7064/2008 passed by the High Court of Punjab & Haryana at
Chandigarh)

RAJBIR SINGH Petitioner(s)

VERSUS

THE STATE OF HARYANA & ANR. Respondent(s)

(FOR ADMISSION and I.R. and IA No0.233406/2023-EXEMPTION FROM FILING
C/C OF THE IMPUGNED JUDGMENT and IA No.233409/2023-PERMISSION TO
FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)

Date : 01-12-2023 This petition was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE SURYA KANT

HON'BLE MR. JUSTICE DIPANKAR DATTA

For Petitioner(s) Mr. Colin Gonsalves, Sr.Adv.
Mr. Gaurav Dhingra, AOR
Mr. Ramesh Dalal, Adv.
Mrs. Nidhi Arya, Adv.
Mr. Ankit Dalal, Adv.
Mr. Gaurav Dhingra, Adv.
Mr. A.K. Singh, Adv.
Mr. Mahender Ram, Adv.
Mr. Joginder Kumar, Adv.
Mr. Rishabh Kumar Singh, Adv.

For Respondent(s) Mr. Rajeev Bhalla, Sr. Adv.
Mr. Jugul Kishor Gupta, AOR
Mr. Vinay Aherodiya, Adv.

UPON hearing the counsel the Court made the following
ORDER

8 We have heard learned Senior Counsel for the petitioner

Signature Mo Verded

)& considerable length and carefully perused the material placed

2. In our considered view, no case to interfere with the
impugned judgment dated 21.09.2023, passed by the Division Bench of
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2
the High Court of Punjab & Haryana at Chandigarh, is made out.

s The Special Leave Petition is, accordingly, dismissed.
4. As a result, the pending interlocutory applications also

stand disposed of.

(SATISH KUMAR YADAV) (PREETHI T.C.)
DEPUTY REGISTRAR COURT MASTER (NSH)
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SPEAKING ORDER ,
. Estate Officer

Vide the instant order, the Zonal Committee proposes to dispgseyef rohsak
the representation dated 23.01.2023 filed by Sukhbir Singh S/o Sh. Maha

Singh R/o Kishan Pura, Rohtak vide The Director, Urban Estate, Haryana,
Panchkula vide office memo no. 3176 dated 28.06.2023 regarding seeking
release of théir land falling in Khasra/Killa Nos. 41//7/2(3-8), 8(8-0), 13(8-0),
18(8-0) measuring 27K-8M; by resorting to the policy of the State Government
dated 14.09.2018, on the ground that the HSVP cannot utilise the land in
question as it has become non-essential/unviable.

CONTENTIONS RAISED BY THE APPLICANTS/PETITIONERS

The applicant/petitioner filed the representation and submitted
that he is the owner in possession of the land measuring 27 Kanal and 8 Marla
comprised in Khasra/KiIlé No. 41//7/2(3-8), 8(8-0), 13(8-0), 18(8-0 situated in
Village Padda, District Rohtak as per Jamabandi for the year 2000-2001. The

_state of Haryana vide notification dated 01.01.2002 issued under Section 4 of
the land acquisition, sought to acquire land measuring 638.8 acres for

“utilisation thereoff as residential/ transport/communication with the revenue

estate of Village Pada comprised in had-bast No. 6. The application filed
objections under Section 5A of the land acquisition act. The applicant further
submitted that government thereafter published notification under Section 6 of
the land acquisition act dated 31.12.2002 in which land measuring 434.68
acres of and was only included and approx. 203 acres of land is released from
acquisition broceedix_'lgs. The applicant alse submitted that some part of the

atquired land of the applicants who are having high links or having strong

pockets was also released. The applicant has also filed a civil writ petition

number 7064 of 2008 in Hon’ble Punjab and Haryana High Court at
Chandigarh to summon the records of the case and quash the acquisition
proceedings and submitted that present is a case wherein certainly with hardly
70 acres of land out of the project of more than 800 acres of land, cannot be
completed espécialiy when land of all the landowners whose land is adjoining

to the'land of petitioner’s/applicant is released even after award passed under

"
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the land aquisition éct and further prayed that land measuring 27 Kanal and 8
Marla comprised in Khasra/Killa No. 4 1//7/2,8,13,18 may be released.
The applicants/petitioners have further contended that no

development work has been carried out till today and the Land has been

acquired for the benefit of private builders and in view of the above facts, the

land in question cannot be utilized and has become unviable, prayed for

release of the land.

COMPETENCE OF THE ZONAL COMMITTEE TO DECIDE THE
CLAIM/REPRESENTATION BEING FILED BY THE LAND ONWERS
SEEKING DEN OTIFICATION OF THEIR LAND -

In order to address the grievance being addressed by the land

owners seeking denotification of their land on the ground of it having become

non essential/unviable, the %tate Government vide gazette notification No. -

4781 dated 21.07.2022 notified the zonal committee to decide the claims made
" in this regard, hence in view of the same the instant matter has been taken up
for adjudication by the instant Zonal Committee of Gurugram as the land in

question falls in Gurugram.

SECTION 101 A OF RIGHT TO FAIR COMPENSATION AND
TRANSPARENCY IN .LAND ACQUISITION, REHABILITATION AND
RESETTLEMENT ACT, 2013

1. The bare glance at the issue to be decided unequivocally hints

that the core issue involved is the applicability of Section 101-A of the Act of

2013 as well as the policy dated 14.09.2018 framed by the State Government

to exercise the powers under Section 101-A of the Act of 2013 and thus, to
wriggle with the same, we deem it appropriate to reproduce Section 101-A of
the'Act of 2013 which is as under:-

“....101A. Power to de-notify land.- When any public purpose,
for which the land acquired under the Land Acquisition Act, 1894 (Central Act
1 of 1894) becomes unviable or non-essential, the Staté Government shall be
at liberty to denotify such land, on such terms, as considered expedient by the
State Government, including the payment of compensation on account of

damages, if any, sustained by the land owner due to such acquisition:

S
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Provided that where a part of the acquired land has been utilized
or any ericumbrances have been created, the landowner may be compensated
by providing alternative land alongwith payment of damages, if any, as

determined by the State Government.....
Perusal of section 101-A of Act of 2013 would show that the said

section does not give any vested right to the landowners regarding de

notification of the acquired land nor does it follow that upon de notification, the
land in question must return to the erstwhile owners only.

It is further submitted that it can be done only if the State
Government is fully satisfied that the public purpose has become unviable or
non essential for the purpose of development and in particular for reason for
which it was so acquired.

2. The power under Section 101-A of 2013 Act which was inserted
by the Haryana Government in the Land Acquisition, Rehabilitation and Re
settlement Act 2013 (for short “2013 Act’) is ciiscrctionary power and it does
" not confer any individual right upon the landowner. It is to be noted that

Section 101-A is only an enabling provision for de-notifying the entire acquired
land if in the opinion of the state government the ‘public purpose’ for which
the land was acquired has become un-viable or non-essential. The said
~ discretion is not un-bridled as the legislature has put a prerequisite condition
i.e. either ‘unviable’ or ‘non-essential’ or both. |

: 2 Recently the Hon’ble Supreme Court of India in the case of Ram
Swaroop (Dead) through LRs and Anr. V. State of Haryana and others SLP
(Civil) 16421 of 2021 vide judgment dated 15.11.2021 has categorically
clarified that Section 101-A of Act of 2013 does not give a vested right to the
landowner to seek de-notification or even that upon de

notification, the land in question must return to the erstwhile
owners only. It is prerogative of the State to de-notify the land. Section 101-A
of Act of 2013 does not give any legal right in favour of the petitioner to seek

de notification. Once it is so, no mandamus can be issued for exercising power

5%



reproduced ‘herein below:-

“...11. The claim of the appellants for release of land on account of
Section 24(2) had been rejected by the State Government on 12.09.2016. The
writ petition against the said order stands dismissed on 12.10.2020. Thus, the
present appeal is merely an attempt to continue to be in possession of the land
On one pretext or the other so as to defeat the public purpose of acquisition of
the land for development and utilization of residential, commercial and
institutional area, Sector-51, Gurgaon (now Gurugram). This Court in
Raghubir Sinﬁh has held that Section 101-A does not give a vested right
to the landowner to seek denotification or even that upon denotification,
the land in question must returd to the erstwhile owners only. The State

Government is at liberty to pass such order other than release of land in

favour of the landowners.
12. Therefore, the appellants cannot compel an exercise of power

by the State Government in their favour as the appellants have no vested right
to seek denotification of the land. Consequently, the present appeal is
dismissed...’

) 4. In this regard the reference can also be made to the Policy
dated 14.09.2018, of which clause 3 provides that procedure of de-notification
will be commence only when acquiring department forms an opinion that the
land has become unviable or non- essential. Clause 3 is reproduced herein
below: ‘ _

‘...3. If the acqﬁiring department is of the opinion that the land
acquired under the Land Acquisition Act, 1894 (Act No. 1 of 1894) is un-viable
or non-essential for the public purpose for which it has been acquired and
that the land should be de-notified from acquisition, it will inform the
Government about its opinion and seek approval of the Government before
proceeding further in accordance with the provisions given hereafter...’

It is also relevant to refer to the definition of unviable and

. nonessential as given in policy dated 14.09.2018 issued by State of Haryana.

"
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The explgnation appended to clause 7 of the policy defines the terms
«unviable” and “non-essential” in the manner as follows:-
1. Unviable land means the whole or part of the acquired land

which has become unsuitable for utilization for the purpose for which it was

acquired due to act of Nature, or increase in acquisition cost as a result of any |

reason including any enormous enhancement in compensation amount
payable on such a land due to court orders, or material or drastic change in
policy of the government wherein such extenuating circumstances have
emerged where in the opinion of the

government to be recorded with reasons, it would not be in public
interest to continue with acquisition, or change in socio economic and
' geographical factors in respect of the acquired land or for any other reasonable

cause.

2. Non-essential land means the whole or part of the acquired

~ which cannot be practically utilized for the purpose for which it was

acquired to any of the reasons enumerated in explanation (1) or better

_alternatives have become available for the project and it is not possible to
continue with any alternative public purpose in respect of acquired land.
5. We proceed to decide the instant representation keeping in mind

the aforesaid position of law.

RESPONSE/STAND OF THE OFFICE OF LAND ACQUISITION
COLLECTORS AS WELL AS THE BENEFICIARY DEPARTMENT IL.E. HSVP.
On behalf of LAC/HSVP it has been brought to our notice that the
acquisition at hand- was initiated vide the notification issued under Section 4
of the land Acquisition Act, 1894 on 01.01.2002, followed by the declaration
under Section 6 of 1894 Act dated 30.12.2002 and the award dated
29.12.2004 , for the development of residential, Transport & Communication,
Sector-6, Pada, Rohtak. As far as the land in question is concerned, the
applicant Sukhbir Singh is owner of khasra no. 41//7/2(3-8), 8(8-0), 13(8-0),
18(8-0) in village Pada, Rohtak. The compensation amount of the applicant
was Rs. 1989085/~ which was paid vide cheque no. 285871 dated 09.12.2005.
The physical possession of the land in question was taken and handed over to
the beneficiary department i.e. HSVP vide Rapat No. 445 dated 29.12.2004,
‘Even the mutation entries stand sanctioned in favour of HSVP. Thus, it was

5SS
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HSVE E--M@:‘Mf Sector-3, Ro};tﬂBS/P-.DIhcctpfﬁ{)hfﬂ"f‘-f‘-_--:-{-5;1“: ;
To m Telsphone No. 01262 LG estt2 KL B2
The District I" : office!
rorest Office " (ate Officet
Rohtak S ; A P RoRLSY
Sub: =a

Regarding shiftin 5 |
_ g/cutting of v i . .
encroachment land in Sector-6, R&lf.tl-n;‘.ls LeSRiant: S
: i Please find enclosed herewith copy of Exe_'g:_utive Engineer, HSVP
.ort. Division, Rohtak office memo no. 6813 dated 20.10.2023 ‘on the subject
cited above. It is requested to go through the contents of the above office lctlci'
and take further necessary action under intimation to this office.
DA/As above : Tl
!
SDE(S)
For Administrator
i 'HSVP, Rohtak
o 4.‘. {* i L
Endst. No. 6 ({7 L7 o 7g Dated: 033/” ) 202 .
A copy of the above 18 forwarded to the following for information

and taking further necessary action please.
Japhe Executive Engincer, HSVP Hort. Division, Ro__l}tak

/ The Bstate Officer, HSVP, Rohtak

Ao

SDE(S)
For Administrator
HSVP, R}bt k







‘& 'Ef:fiﬂ ol m Estate Ofﬁ(ZJSQ’, Sector-3, Rohtak

“ E-mail:- eorohtakhuda2@gmail.com
s, T sfdreRur Ph. No. 01262-279839

To
The Executive Engineer
HSVP Horticulture Division,
Rohtak
Memo No. 2.9 b Dated:- @"’/W’ /(2—’7
Sub:- Regarding shifting/cutting of various trees/ plants from the
land involved in CWP No. 7064 of 2008 titled as Rajbir Singh
V/s State of Haryana.
Ref:- Your office memo No. 6813 dated 20.10.2023.

On the subject cited above it is intimated that Sector-6 Rohtak was
floated in the year 2012. After completing the entire codal formalities allotment
letters were issued to the successful applicants. As per the condition of the
allotment letters, possession of the some plots was to be offered within three year
from the date of allotment, but the possession of the plots involved in said CWP
could not be offered due to the pending CWP No. 7064 of 2008 titled as Rajbir
Singh V/s State of Haryana and Others. As per approved demarcation plan
bearing drawing No. DTP (R)/1797 /10 dated 14.10.2010 of sector-6, Rohtak, total
100 plots (List attached) have been carved out on the land falls in said CWP No.
7064 of 2008, out of which 35 Nos. were allotted on the said land.

Now, the CWP No. 7064 of 2008 has dismissed by Hon’ble High
Court on 21.09.2023. The physical possession of the land involved in the said CWP
has already been taken on 20.10.2023. The petitioner filed SLP No. 25243 of 2023
in Hon'ble Supreme Court against the order of Homn’ble High Court dated
21.09.2023, but the same was also dismissed on 01.12.2023.

At present hundreds of full size tree exists at the site, while at the
time of acquirement d was vacant. The Administrator, HSVP, Rohtak vide their
memo No. 8273 dated 23.11.2023 has requested to District Forest Officer, Rohtak
for shifting/ cutting of trees existing at site. Further District Forest Officer, Rohtak
vide their office memo No. 1310 dated 19.12.2023 (copy attached) intimated that
area/land of Sector-6, Rohtak does not come in jurisdiction of their department
and no action regarding shifting/ cutting of the trees could be taken at the end of
their office.

The allottees are continuously visiting office as well as higher
authorities for handing over the physical possession. The financial liabilities are
increasing day by day at HSVP on account of possession interest which is to be
paid to the allottees as per the condition of allotment letter.

Keeping in view of above, you are requested to explore the
possibilities/ feasibility of shifting the trees elsewhere. Kindly submit the action
taken report within seven days positively, so that compliance report be submitted
to higher authorities in reference to the letter memo No. 275223 dated 26.12.2023.

DA/ As Above.
Estié‘ of]

o[ HSVP, Rohta.k*

Endst. No. 7.97) Dated: @o/a [/%
o A copy of the above is forwarded to the Administrator, HSVP Rohtak
for information please.
; VA Estée’éf/\/\rf)/
P LHSVP Rohtaké

Enslish I=isns Zudd,
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To

The Administmtor,
HSVP Rohtak

Memo No Dated

Sub. Regarding permission for shifting/cutting of various trees/plants from the land involved in CWP No.
7064 of 2008 titles as Rajbir Singh Vs State of Haryana.

In reference to the subject cited above it is submitted that as per report submitted by the concemned
Estate Officer HSVP Rohtak, sector-6 Rohtak was floated in the year 2012. As per the condition of the
allotment letters, possession of some plots was to be offered within three years from the date of allotment, but
the possession of the plots involved in CWP no. 7064 of 2008 titles as Rajbir Singh Vs State of Haryana and
others. Now, the CWP No, 7064 of 2008 has dismissed by Hon'ble High court on 21.09.2023 and Hon'ble

Supreme Court has also dismissed the SLP No. 25243 of 2023 filed by the petitioner,

At present hundreds of full-size trees exists at the site and allottees are continuously requested for
handing over the physical possession. Therefore, it is humble request to please grant permission for
shifting/cutting of various tree plants from the Jand involved in CWP No. 7064 dated 2008 (o this office so that

further process for cutting of tree plants could be taken by this office. As per Chief Administrator HSVP

Panchkula  office memo.no. CA—HSVP!CE-I!II/SE(HQ)!EE(M)!SDE(W—B)/(E"H}/ZUE-’J!I7669 dated

24.01.2024, the zonal Administrator is competent to grant permission for cutting & shifting of trees falling in

HSVP land (Copy enclosed).
DA/As above Execﬁé Engineer,

HSVP Hort. Division,
Rohtak

EndstNo. _C b\ c@ Dated: g’) /J—"i [1
A copy of the above is forwarded to the following for information and taking further necessary action,

please.

t/}./ The Estate Officer HSVP Rohtak w.r.t. his office letter no. 296 dated 30.01.2024.
2. The Sub Divisional Engineer HSVP Hort. Sub Division Rolitak.

Exec ut@éngineen
HSVP Hor, Division,
htak

{ N A s M i A
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HARYANA SHEHRIMGKAS PRADHIKARAN
i Office of the
L. Administrator
YR N3 o ;
HEVEe HSVP, Sector-3, Rohtak
E-Mail admnkhudag Bl com Telephone No. 01262-285786

b 58 7

................ . Go Groen-Save Paper-Savs Tres-Bave Environment

The Executive Engineer
HSVP, Horticulture Division,
Rohtak

Memo. No.R98 Dated:—']’l{ 2N

Subject:- Regarding permission for shifting/cuttin
trees/plants from the land involved in CW

g of various
P No. 7064 of

2008 titled as Rajbir Singh Vs State of Haryana.

Ref: - Your office letter No, 547, dated 05.02.2024 on the subject cited

above.

rtes
You are hereby )dtgeted to get the trees/plants removed by
following the due procedure of evaluation of trees and auction procedure.

Assistance of Forest department can be taken to follow the procedure is most

efficient and time bound manner. You are further directed to

procedure within a week positively.

complete all the

This has issued with the approval of W/Administrator, HSVP,

Rohtak.
__ ;{C Sup%rmtende'-nt
-

Adminlstrator,
HSVP&htak

Cmemimnd L Y

T A
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FFICE OF THE IVE ENGINEER L N
HSVP HORT ON, ROHTA

HSVP [~ xenhortrohtak@gmail.com

The Administrator,
HSVP Rohtak

Memo No Dated

Sub: - Regarding shifting/cutting of various tree plants from encroachment land in sector-6
Rohtak.

Ref:- Kindly refer to meeting held on 19.10.2023 on the subject cited above.

In reference to the subject cited above it is submitted that Sh. Rajbir Singh
encroached the HSVP land by planted tree plants of various varieties in approx. 4.25 acre
HSVP land in sector-6 Rohtak. A meeting was held under the Chairmanship of your good
self on 19.10.2023 in this regard and it was decided to shift/cutting of tree plants from the
subject cited land to free the HSVP land from encroachment in compliance of Hon'ble
Punjab & Haryana high court decision in CWP no. 7064/2008. Therefore, it is humble
request to- make correspondence with District Forest Officer Rohtak to start the
assessment of the tree plants from above referred sites and to make the further process
for shifting/cutting of tree plants at the earliest, please.

Executive Engineer,

HSVP Hort. Division,
Rohtak

Endst.No. 58 ',_l Dated: 9 ~lo - 2033
A copy of the above is forwarded to the Estate Officer HSVP Rohtak for information

and necessary action, please.
Exec&;ijngineer,

HSVP Hort. Division,

\R}h{ék
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Estate Office, HSVP, Rohtak afemom ol

Sector-3, Rohtak:
E-mail:- eorohtakhuda2@gmail.com m mfﬂm.,.m
Ph. No. 01262-279839 HSVP \

Subject: Complaint regarding illegal plantation in Sec. 06, Rohtak.

A telephonic complaint was received from RWA President, Sec. 06, Rohtak regarding
illegal ‘plantation on the land involved in CWP 7064 of 2008 titled as Rajbir Singh Vs
State of Haryana & Others. During the site visit on 13.03.2024 found that fresh plantations
have been made by old land owner (Site photographs attached). In this regard it is
intimated that the said CWP has already been decided in favour of HSVP and an
encroachment removal program was carried out on 20.10.2023. The HSVP is in process
for removal/re-shifting of old trees from the land in question.

it
i

Submitted for further direction/orders please.

Vel dykolid , toveeshd  and dppiia
%};ﬁjm White at et

bl/ﬁm/ae

It

<) i

Note: This office strives to ensure delivery of public services in utmost transparent and professional manner.
Citizens are encouraged to report any kind of malpractices/corrupt practice in writing o O/o EO, HSVP,
Rohtak immediately.
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Estate Office, i/BV] \ tak A @ﬂ-m%ﬁ

Sector-3, Rohtak

E-mail:- eorohtakhuda2@gmail.com “ mm mm
HSVP U

Ph. No. 01262-279839

To

Deputy Superintendent of Pohce HO)
Rohtak Qmm Secrefanale

Memo No. qk{ \ Dated:  { S’\ OJ\ 20 .}\b‘

Subject: Appropriate legal action against trespassing upon HSVP land alongwith violation of
orders of Hon’ble High Court of Punjab & Haryana and Supreme Court.

It is apprised that the matter pertains to CWP No. 7064 of 2008 (32 Kanal 04 Marla) of
Sec. 06, Rohtak. The said land was acquired on 01.01.2002 by Director, Urban Estates, Govt. of Haryana.

" In order to get the land released, petitioner namely Sh. Rajbir Singh filed CWP No. 7064 of 2008 in

Hon’ble High Court, Punjab and Haryana. The said CWP got decided in favour of HSVP finding petition
devoid of merit vide order dated 21.09.2023(Annexure A).

Aggrieved from order, petitioner approached Hon’ble Supreme Court vide SLP No.
25243/2023. Hon’ble Supreme Court considered the case and decided on 01.12.2023 not to interfere with
the order of Hon’ble High Court dated 21.09.2023(Annexure B). In compliance of the Hon’ble High
Court order, an encroachment drive was launched on 20.10.2023 and physical possession of the land was
taken on the said date as per record. As on date possession of the above said land lies with HSVP,
Rohiak. It is pertinent to mention here that HSVP has already planned the land involved in said CWP.
Totai 100 no. of plots of different categories had been carved out as per approved demarcation plan of
Sec. 06, Rohiak (out of which 35 plots have already been allotted). The plot holders do also possess an

WIS cecution order of Hon’ble High Court dated 08.02.2024 in CWP No. 2835 of 2024 (Mulakh Raj Chawla

Vs HSVP) vide which this office had undertaken in court that the posszssion would be given immediately
after completion of development work( Annexure C). This office is actively planning for appropriate
action in compliance of order of Hon’ble Supreme Court and execution order of Hon’ble High Court.
This office will initiate necessary action soon. Meanwhile, few plot holders of Sec.06 have brought into
the notice of this office that erstwhile petitioners of land who wanted to get the land released from
acquisition, during pendency of the cases in court; had kept on planting trees/saplings of horticulture
trees etc. Recently too, even after clear order for execution from Hon’ble High Court dated 21.09.2023 a
lot of new saplings have been planted [Photographs of site visit done on (13.03.2024) by undersigned are

attached as annexure D].

It is highlighted that thls office is actively doing the needful to start the development
works upon the said land as early as possible. However, this act of trespassing alizgedly by old land
owners of site/persons residing under tent on site and their attempt to wilfully disobey orders of

\

Note: This office strives to ensure delwery of public services in utmost nansparent and professional manner.
Citizens are encouraged to report any kind of malpract:ccsfcomlpt practice in writing to O/o EO, HSVP,

Rohtak immediately.

‘f
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Estate Office, HS /P, Rohtak 6[3?{[0]1 QIB'ﬁ

Sector-3, Rohtak
E-mail:- eorohtakhuda2 @gmail.com : _ Mﬂm&mm
Ph. No. 01262-279839 HSVP

Constitutional courts (both High Court
but also violating law of the land.

and Supreme Court) is not only trying to alter the nature of site

You are requested to initiate appropriate legal action or register an FIR against unknown

trespassers/encroachers under appropriate provisions of law for violating orders of Supreme Court and

High Court and illegal trespassing upon land of HSVP, Rohtak.

Hoping for urgent action please.

T
HSVP, Rohtak
Endst No. Dated:
q\‘ J\ ) | ﬂ°3] 202
A copy of the above is forwarded to Worthy Administrator, HSVP, Rohtak for kind

information and further necessary action please.

ry of public services in utmost transparent and professional manner.

Note: This office strives to ensure delive
y kind of malpractices/corrupt practice in writing to O/o EO, HSVP,

Citizens are encouraged to report an
Rohtak immediately. '

h—n—mn__.,..___ ==



Estate Office, HSVP, Rohtak NS S——
Sector-3, Rohtak mwm‘ grgiﬂ

E-mail:- eorohtakhuda2@gmail.com “ mﬁm ijm
Ph. No. 01262-279839 HSVP I \

To
Deputy Superintendent of Police Reminder-1
Rohtak
Memo no. 254 ¢ dated: ,27-96~-X0&

Subject: Appropriate legal action against trespassing upon HSVP land along with
violation of orders of Hon'ble High Court of Punjab & Haryana and
Supreme Court. '

It is apprised that the matter pertains to CWP No. 7064 of 2008 (32 Kanal 04 Marla) of
Sec. 06, Rohtak. The said land was acquired on 01.01.2002 by Director, Urban Estates,
Govt. of Haryana. In order to get the land released, petitioner namely Sh. Rajbir Singh
filed CWP No. 7064 of 2008 in Hon'ble High Court, Punjab and Haryana. The said CWP
got decided in favor of HSVP finding petition devoid of merit vide order dated 21.09.2023

(Annexure A).

Aggrieved from order, petitioner approached Hon'ble Supreme Court vide SLP No.
25243/2023. Hon'ble Supreme Court considered the case and decided on 01.12.2023 not
to interfere with the order of Hon'ble High Court dated 21.09.2023 (Annexure B). In
compliance of the Hon'ble High Court order, an encroachment drive was launched on
20.10.2023 and physical possession of the land was taken on the said date as per record.
As on date possession of the above said land lies with HSVP, Rohtak. It is pertinent to
mention here that HSVP has already planned the land involved in said CWP. Total 100
no. of plots of different categories had been carved out as per approved demarcation plan
of Sec. 06, Rohtak (out of which 35 plots have already been allotted). The plot holders do
also possess an execution order of Hon'ble High Court dated 08.02.2024 in CWP No.
2835 of 2024 (Mulakh Raj Chawla Vs HSVP) vide which this office had undertaken in
court that the possession would be given immediately after completion of development
work( Annexure C). This office is actively planning for appropriate action in compliance
of order of Hon'ble Supreme Court and execution order of Hon'ble High Court. This office
will initiate necessary action soon. Meanwhile, few plot holders of Sec.06 have brought
into the notice of this office that erstwhile petitioners of land who wanted to get the land

Note: This office strives to ensure delivery of public services in utmost transparent and professional manner.
Citizens are enceuraged to report any kind of malpractices/corrupt practice in writing to O/o EO, HSVP.

Rohtak immediately.



E Offi H%Q/% Rohtal .
State ice, , Rohtak I
Sector-3, Rohtak : Eﬁa’mﬂ gﬁ'ﬁ

E-mail:- eorohtakhuda2(@gmail.com - m&—-, ;
Ph. No. 01262-279839 HSVP m Gth.

released from acquisition, during pendency of the cases in court; had kept on planting
trees/saplings of horticulture trees etc. Recently too, even after clear order for execution
from Hon'ble High Court dated 21.09.2023 a lot of new saplings have been planted
[Photographs of site visit done on (13.03.2024) by undersigned are attached as annexure
D]

It is highlighted that this office is actively doing the needful to start the
development works upon the said land as early as possible. However, this act of
trespassing allegedly by old land owners of site/persons residing under tent on site and
their attempt to willfully disobey orders of Constitutional courts (both High Court and
Supreme Court is not only trying to alter the nature of site but also violating law of the

land.

You are requested to initiate appropriate legal action or register an FIR against
unknown trespassers/encroachers under appropriate provisions of law for violating orders
of Supreme Court and High Court and illegal trespassing upon land of HSVP, Rohtak.

Hoping for urgent action please
/f/Estate Q%ﬁcer

HSVP, Rohtak
Endst. No. 254/ =:2592 Dated: Z7-0¢ ~ 209y _
=== A copy of above is forwarded to the following for information and necessary action
please.

1 Administrator, H.S.V.P., Rohtak.
2 SHO, Urban Estate, Sec-3, Rohtak

T co
‘D\@’\\'M Esta@% er
@{\% HSVP, Rohta%

‘g\c Ppﬂﬂgﬁ\w
@%{: @’lrﬂ’jyiw\

Note: This office strives to ensure delivery of public services in utmost transparent and professional manner.
Citizens are encouraged to report any kind of malpractices/corrupt practice in writing to O/o EO, HSVP,

Rohtak immediately.
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Estate Office, HSVP, Rohtak W« S——
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Note: This office strives to ensure delivery of public services in utmost transparent and professional manner.
Citizens are encouraged to report any kind of malpractices/corrupt practice in writing to O/o EO. HSVP

Rohtak immediately.
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REGISTERED HARYANA URBAN DZ.QL?PMENT AUTHORITY, C:E

ALLOTMENT LETTER

Place for photographs

L

To
Sh./Smt. Santosh -
" d/o,s/o,w/0,c/0. Ran singh -

VPO.KATWARA SANGHI
ROHTAK '

Haryana,
-

Memo No.: ZO005/EO010/UE018/GALOT/0000000083 L/{ 4 © Allotment Date: 21/05/2012

Subject : Allotment of Residential Plot No. 452, Category Residential(10 Marla) in Sector 6 at Urban
Estate Rohtak on free hold basis.

1. Please refer to your application vide Registration Number UE018/6/212 for the allotment of a Residential
plot in Sector 6 at Urban Estate Rohtak.

2. Your application has been considered and a Residential plot as detailed below, has been allotted to you on
free-hold basis as per the following terms and conditions and subject to the provisions of the Haryana Urban
Development Authority Act, 1977 (hereinafter referred to as the Act) and the Rules/Regulations applicable
thereunder and as amended from time to time. The approximate area of the plot and the tentative price of the
plot as given below are subject to adjustment in aceordance with the actual measurement at the time of offer

of possession.

Sector  Urban Estate Plot No. Approximate Area in Sq. Rate Per Sq. Tentative
Number Dimension mtr. mtr. Price of
Plot in Rs.
R
» S r c r N
6 Rohtak 452 21.C0 )(.lfﬂf {o 70 224.70 89610.00 2159367

3. The plot is Normal one and an extra price @ 0% of the price mentioned in para 2 above is Rs. 0.00/-
which is included in the above tentative price.

4

1t Date: 11/05/2012

jetofd 452/6/Residentiali10 Marla



T L okdSE YOU TETUSE 10 acCept tnis allotment, you snall communicate your rerusal by a registered letter

within 30 days from the date of allotment letter, faflinm this allotment shail stand cancelled without any
«1otice and earnest money deposited by you, shall be f to the authority and you, shall have no claim for,

the damages, @u

gf In case you accept this allotment, please send your acceptance by registered post along with amount of Rs.
27,941.75/- within 30 days from the date of issue of this allotment letter which together with an amount of
Rs. 211900.00/- paid by you along with your application form as earnest money, will constitute 25% of the
total tentative price.

i

6. The balance amount i.e. Rs. 1619525.25/- of the tentative cost of the plot/building can be paid in lump-
sum without interest within 60 days from the date of issue of the allotment letter or in 6 Yearly instalments of
Rs. 269920.88/- . The first installment will fall due after the expiry of one year of the date of issue of this
letter. Each instalment would be recoverable together with interest on the balance price @12% p.a. on the
remaining amount. The interest shall, however, accrue from the date of offer of possession. In case balance 75
% of the tentative price of the plot is paid in lump-sum within 60 days from the date of issue of allotment
letter, the rebate of 5% in the price of plot will be allowed. >

PN

7. The possession of the plot will be offered within a period of 3 years from the date of allotment after
completion of development work in the area. In case possession of the plot is not offered with in the
prescribed period of 3 years from the date of allotment, HUDA will pay interest @9% (or as may be fixed by
Authority from time to time) on the amount deposited by you after the expiry of 3 years till the date of offer
of possession and you will not be required to pay the further instaliments. The payment of the balance
installments will only start after the possession of the plot is offered to you.

8. Each irgaalment shall be remitted to the Estate Officer and every such remittance shall be accompanied by a
letter showing the full particulars of the site, i.e. the number of the piot and sector number to which the
payment pertains. In the absence of these particulars the amount remitted shall not be deemed to have been

received.

9. The above price is tentative to the extent that.any Enhancement in the cost of land awarded by the
Competent Authority under the Land Acquisition Act shall also be payable proportionatelly as determined by
the Authority, The additional price determined shall be paid within 30 days of its demand.

10. In case the instalment is not paid by 10th of the following the month in which it falls due(or in case the
additional price is not paid within the time) ,the Estate Officer shall proceed to take action for imposition of
penalty and resumption of'plot in accordance with the provisions of section -17 of the Act.

11, In the event of breach of any other condition of transfer, the Estate Officer may resume the land in
accordance with the provisions of section 17 of the Act.

L2, The Land/building shall continue to befong to the Authority until the entire consideration money together
~ith interest and other amount, if any, due to the Authority on account of sale of such land/building or both is
J8id. You shall have no right to transfer by way of sale, gift, mortgage or otherwise the plot/building or any
ight, title or interest therein till the full. price is paid to the Authority, except with the prior permission of the
—ompetent Authority,

L3. On payment of 100% of the tantative price of the plot/building, you shall execute the Deed of Conveyance
n the prescribed form and in such manner, as may be directed by the Estate Officer. The charges on

egistration and stamp duty will be paid by you.

4. The plot/building shall not be used for any purpose other than that for which it has been allotted in
ccordance with the plans approved by the Competent Authority except for rendering non - nuisance
rofessional consultancy services in land/building dispcsed of for residential purposes to the extent of

Date: 11/05/2012 ;
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Print Date: 11/05/2012

+25%, of the built - up covered area of the buifdmo square meter, whichever is less, with the prior
permission of the Chief Administrator on paymer s, as'mentioned in provision to regulation 16, No

*«obnoxious trade shall be carried out in or any land/building.

15. You shall have to pay all general and local taxes, rates or cesses imposed or assessed on the said
land/building by the competent authority. '

16. You shall have to pay separately for any construction material, trees, structures and compound wall
existing in your plot at the time of allotment of which compensation has been assessed and paid by the

Authority, if you want to make use of the same. J
17. The Authority will not be responsible for levelling the uneven sites.

18. (i} You will have to complete the construction within two years of the date of offer of possession, after
getting the plans of the proposed building approved from the competent authority in accordance with the
regulations governing the erection of buildings. This time [imit is extendable by the Estate Officer by charging
extension fees as per policy, otherwise this plot is liable to be resumed and the whole or part of the money
paid, if any, in respect of it forfeited in accordance with the provision of the said Act. You shall not erect any
building or make any alteration/addition without prior permissien of the Estate Officer. No fragmentation of

any land or building shall be permitted,

(i) You will have to ‘take possession of the plot within a maximum period of three maonths of offer of
possession and also contruct a boundary wall at least of nine inches height within another three months.

19, The Authority reserves to itself all mines and minerals whatsoever in or under the said site with all such
rights and"'powers as may be necessary or expedient for the purpose of searching, for working, obtaining,
removing and enjoying the same at all such times, and in such manner as the Authority shall think fit, with
power to carry out any surface or any underground working and to let down the surface of all or any part of
the said site and to sink pits, erect building, construct lines and generally appropriate and use surface of the
said site for the purpose of doing all such things as may be convenient or necessary for the full enjoyment of
the exceptions and reservations herein Contained.

Provided that the allottee shall be entitled to receive from the Authority such payment for the
occupation by the Authority of the surface and for the damage done to the surface or building on the said land
by such works or workings or letting down as may be agreed upon between the Authority and the allottee or
failing such agreement as shall by ascertained by reference to arbitration.

20. The Authority may by its officers and servants at all reasonable times ard in a reasonable manner after
twenty four hours notice in writing, enter in and upon any part of the said land/building erected there on for
the purpose of ascertaining that the allottee has duly performed and observed the conditions to be observed

under the Rule/Regulations applicable under the said Act.

21. The Authority shall have full rights, power and authority at all times to do through its officer or servants,
all acts and things which may be necessary or expedient for the purpose of enforcing compliance with all or
any of the terms, condition and reservations imposed and to recover from you as first charge upon the said
land/building, the cost of doing all or any such act and things and afl cost incurred in connection there-with or
in and any way relating there to.

22. All disputes and differences arising out of or in any way touching or concerning this allotment whatsoever
shall be referred to the sole arbitration of the Chief Administrator or any other officer appointed by him. It will
not be an objection to such appointment that the arbitrator so appointed is a Government servant or an
officer of the Authority that he had to deal with the matter to which this allotment relates in the course
of his duties as such Government servant or officer as the case may be, he has expressed his views on all
or any of th€ matters in dispute or difference. The decision of such arbitrator shall be final and binding on

the concerned parties.



~23. All payment shall be made by means of the ?1214draft payable to the Estate Officer, Haryana Urban
Development Authority, Rohtak drawn on any scheduled bank situated at Rohtak. :@\
5 ' )

24. No sebarai:'e notice will be sent for payment of the instélments.

25. The payment of Installment(s)/enhanced compensation as provided under clause-6 & 9 of the allotment
letter on due date is mendatory. In case the payment of installment(s)/enhanced compensation is not made
on due date, interest @ simple or compound as decided by the Authority from time to time shali be chargeable
on the delayed payment of installment(s)/enhanced compensation irrespective of the fact whether the
posession has been offered or not. Presently interest on delayed payment of installment(s) is 15% per annum
() and interest on delayed payment of enhanced compensation is 15% per annum (simple).

In future, you shall have to pay the interest simple or compound on the delayed payment of
instaliment(s), enhanced compensation as decided by the Authority from time to time. This is without
prejudice to the rights of Authority to take action under section 17 of the HUDA Act.

(]

26. Yearly instalments will fall due as per the schedule below: -

Instalment Due Date Principal’ Possession offer Total
Number : interest
i
1 21/05/2013 ' 269920.88 0.00 269920.88
2, - 21/05/2014 269920.88 0.00 269920.88
3 21/05/2015 269920.88 0.00 269920.88
4 21/05/2016 269920.88 0.00 269920.88
5 21/05/2017 269920.88 Q.00 269920.88
6 21/05/2018 269920.88 0.00 269920.88
£
| %@“ %’ ‘@4 fficer,
INDER : ) G ! - 2 ohtak &3/:,
: INDER SIH!
Notes: - Assh

1. The above allotment is also subject ta condition that you will furnish an affidavitthat you have not ever

‘been alloted a plot of land directly by HUDA in Urban Estate, Rohtak. ;
2.Two latest Photographs and 3 specimen signature and affidavit duly attested by the Magistrate may be
submitted.

3. Any change in address must be notified by registered A/D Post.

4. Dispute if any regarding allotment related matters shall be settled within the jurisdiction of, the Estate
Office Huda Rohtak.

5. 1f , the Proof of Income, Affidavits and Certificates submitted by you, found to be false at any stage, then
the above allotment shall stand cancelled and deposited amount shall be forfeited to the Authority and you
shall have no right to claim anything for the same.

R

Print Date: 11/05/2012



W REGISTERED : HARYANA URBAQ %ELOPMENT AUTHORITY, @

4

Estate Officer, HUDA, Rohtak
FORM 'C'
o (See Regulation-5(3))
ALLOTMENT LETTER

Place for photographs

ik

To ' :
Sh./Smt. Sanjay kumar arya - W i

d/o,s/o,w/o,c/0. Santosh arya -

HNO.233 RAJDHANI ENCLAVE
PITAM#IRA

DELHI — 3y

DELHI,

Memo No.: Z0005/EQ010/UE018/GALOT/0000000093 £7 ‘}/(ﬁ Allotment Date: 21/05/2012

Subject : Allotment of Residential Plot No. 465, Category Residential(10 Marla) in Sector 6 at Urban
Estate Rohtak on free hold basis.

1. Please refer to your application vide Registration Number UED18/6/174 for the allotment of a Residential
plot in Sector 6 at Urban Estate Rohtak.

2. Your application has been considered and a Residential plot as detailed below, has been allotted to you on
free-hold basis as per the following terms and conditions and subject to the provisions of the Haryana Urban
Development Authority Act, 1977 (hereinafter referred to as the Act) and the Rules/Regulations applicable
thereunder and as amended from time to time. The approximate area of the plot and the tentative price of the
plot as given below are subject to adjustment in accordance with. the actual measurement at the time of offer

of possession.

Sector Urban Estate Plot No, Approximate Area in Sq. Rate Per Sq. Tentative
Number Dimension mtr, mtr, Price of
Plot in Rs,
-4 ik a4 <ol
6 _ Rohtak 465 21.00 X 107 .5 7o 224,70 9,610.00 2159367

3. The plot is Normal one and an extra price @ 0% of the price mentioned in para 2 above is Rs. 0.00/-
which is included in the.above tentative price.

rint Date: 11/05/2012
’age 10f4
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“within 30 days from the date of allotment letter, fai
notice and earnest money deposited by you, shall be forfeited to the authority and you, shall have no claim fgr ©

the damages.
R . S

/5. In case you accept this allotment, please send your acceptancé‘by registered post along with amount of Rs.
327,941.75/- within 30 days from the date of issue of this allotment letter which together with an amount of
Rs. 211900.00/- paid by you along with your application form as earnest money, will constitute 25% of the

total tentative price.

w4 In Case you refuse to accept this allotment, y communicate your rerusal by a registered tetter
Q h this allotment shall stand cancelled without any ¢

6. The balance amount i.e.{s. 1619525.25/- of the tentative cost of the plot/building can be paid in lump-
sum without interest within 60 days from the date of issue of the allotment letter or in 6 Yearly instalments of

S. 269920.88/- . The first installment will fall due after the expiry of one year of the date of issue of this
letter, Each instalment would be recoverable together with interest on the balance price @12% p.a. on the
remaining amount. The interest shall, however, accrue from the date of offer of possession. In case balance 75
% of the tentative price of the plot is paid in lump-sum within 60 days from the date of issue of allotment

letter, the rebate of 5% in the price of plot will be allowed.

7. The possession of the plot will be offered within a period of 3 years from the date of allotment after
completion of development work in the area. In case possession of the plot is not offered with in the
prescribed period of 3 years from the date of allotment, HUDA will pay interest @9% (or as may be fixed by
Authority from time to time) on the amount deposited by you after the expiry of 3 years till the date of offer
‘of possession and you will not be required to pay the further instaliments. The payment of the balance
instanmenté*fm only start after the pdssession of the plot is offered to you.

8. Each instalment shall be remitted to the Estate Qfficer and every such remittance shall be accompanied by a
letter showing the full particulars of the site, i.e. the number of the plot and sector number to which the
payment pertains. In the absence of these particulars the amount remitted shall not be deemed to have been

received.

9. The above price is tentative to the extent that any Enhancement in the cost of land awarded by the
Competent Authority under the Land Acquisition Act shall also be payable proportionatelly as determined by
the Authority. The additional price determined shall be paid within 30 days of its demand.

10. In case the instalment is not paid by 10th of the following the month in which it falls due(or in case the
additional price is not paid within the time) ,the Estate Officer shall proceed to take action for impaosition of
penalty and resumption of plot in accordance with the provisions of section -17 of the Act.

11. In the event of breach of any other condition of transfer, the Estate Officer may resume the land in
.accordance with the provisions of section 17 of the Act.

12. The Land/building shall continue to belong to the Authority until the entire consideration money together
with interest and other amount, if any, due to the Authority on account of sale of such land/building or both is
paid. You shall have no right to transfer by way of sale, gift, mortgage or otherwise the plot/building or any
right, title or interest therein till the full price is paid to the Authority, except with the prior permission of the

Competent Autharity.

13. On payment of 100% of the tantative price of the piot{building,- you shall execute the Deed of Conveyance
in the prescribed form and in such manner, as may be directed by the Estate Officer. The charges on

registration and stamp duty will be paid by you.

14. The pfr_\é,?uuiiding shall not be used for any purpose other than that for which it has been allotted in
accordance with the plans approved by the Competent Authority except for rendering non - nuisance
professional consultancy services in land/building disposed of for residential purposes to the extent of

int Date: 11/05/2012

ae 2 of 4 4RA/6/Residential/10 Marla



had JM N WA LI Bt S e e I L B SR L L e L L] L AL B T Lt S CURE N S L L
sermission of the Chief Administrator on, payment of f%%?mentmned in provision to regu!atzon 16. No 3
ybrioxious trade shall be carned out in or any land/building. q/b

15 You shall have to pay all general and local taxes, rates or. cesses imposed or assessed on the said
and/building by the competent authority.

4

6. You shall have to pay separately for any construction ma‘tériai,_ trees, structures and compound wall
xisting in your plot at the time of allotment of which compensation has been assessed and paid by the
withority, jf you want to make use of the same.

7. The Authority will not be responsible for levelling the uneven sites.

8. (i) You will have to complete the construction within two years of the date of offer of possession, after
etting the plans of the proposed building approved from the competent authority in accordance with the
2gulations governing the erection of buildings. This time limit is extendable by the Estate Officer by charging
xtension fees as per policy, otherwise this plot is liable to be resumed and the whole or part of the money
aid, if any, in respect of it forfeited in accordance with the provision of the said Act. You shall not erect any
uilding or make any alteration/addition without prior permission of the Estate Officer. No fragmentation of
ny land or building shall be permitted.

i) You will have to take possession of the plot within a maximum period of three months of offer of
ossession g also contruct a boundary wall at least of nine inches height within another three months.

2. The Authority reserves to itself all mines and minerals whatsoever in or under the said.site with all such
ghts and powers as may be necessary or expedient for the purpose of searching, for working, obtaining,
'moving and enjoying the same at all such times, and in such manner as the Authority shall think fit, with
ywer to carry out any surface or any underground working and to let down the surface of all or any part of
e said site and to sink pits, erect building, construct lines and generally appropriate and use surface of the
lid site for the purpose of doing all such things as may be convenient or necessary for the full enjoyment of
e exceptions and reservations herein Contained.

Provided that the allottee shall be entitled to receive from the Authority such payment for the
‘cupation by the Authority of the surface and for the damage done to the surface or building on the said land
+ such works or workings or letting down as may be agreed upon between the Authority and the allottee or
iling such agreement as shall by ascertained by reference to arbitration.

). The Authority may by its officers and servants at all reasonable times and in a reasonable manner after
'enty four hours notice in writing, enter in and upon any part of the said land/building erected there on for
e purpose of ascertaining that the allottee has duly performed and observed the conditions to be observed
ider the Rule/Regulations applicable under the said Act.

. The Authority shall have full rights, power and authority at all times to do through its officer or servants,
acts and things which may be necessary or expedient for the purppse of enforcing compliance with all or
y of the terms, condition and reservations imposed and to recover from you as first charge upon the said
1d/building, the cost of doing all or any such act and things and all cost incurred in connection there-with or
and any way relating there to.
. All disputes and differences arising out of or in any way touching or concerning this allotment whatsoever
all be referred to the sole arbitration of the Chief Administrator or any other officer appointed by him. It will
t be an objection to such appointment that the arbitrator so appointed is a Government servant or an
icer of the Authority that he had to deal with the matter to which this allotment relates in the course
his duties as such Government servant or officer as the case may be, he has expressed his views on all
any of thegpatters in dispute or difference. The decision of such arbitrator shall be final and binding on
: concerned parties.

iate: 11/05/2012
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24. No separate notice will be sent for payment of the irg;ré:ts. ’:af_/

g 3

25. The payment of Instaliment{s)/enhanced compensation as provided under clause-6 & 9 of the allotment
letter on due date is mendatory. In case the payment of instaliment(s)/enhanced compensation is not made
on due date, interest @ simple or compound as decided by the Authority frorm time to time shall be chargeable
on the delayed payment of installment(s)/enhanced compensation irrespective of the fact whether the
posession has been offered or not. Presently interest on delayed payment of instaliment(s) is 15% per annum
{}.@nd interest on delayed payment of enhanced compensation is 15% per annum (simple).

In future, you shall have to pay the interest simple or compound on the delayed payment of
instaliment(s), enhanced compensation as decided by the Authority from time to time. This is without
prejudice to the rights of Authority to take action under section 17 of the HUDA Act,

26. Yearly instalments will fall due as per the schedule below: -

' Instalrﬁent Due Date Principal Possession offer Total
Number : interest
1 b 21/05/2013 269920.88 0.00 269920.88
2 21/05/2014 269920.88 0.00 269920.88
3 21/05/2015 269920.88 0.00 269920.88
4 21/05/2016 269920.88 0.00 269920.88
5 21/05/2017 269920.88 0.00 269920.88
6 21/05/2018 269920.88 . 0.00 269920.88

[
ol e @ 7. - Rl ot
lND st 2?4;' e / e . _."'/\:‘ liﬁ f\\lﬂ.-

iotes: - 7
. The above allotment is also subject to condition that you will furnish an affwé{wt that you have not ever

een alloted a plot of land directly by HUDA in Urban Estate, Rohtak.
-Two latest Photographs and 3 specimen signature and affidavit duly attested by the Magistrate may be

Jbmitted.
. Any change in address must be notified by registered A/D Post,
. Dispute if any regarding allotment related matters shall be settled within the jurisdiction of, the Estate

ffice Huda Rohtak.
If , the Proof of Income, Affidavits and Certificates submitted by you, found to be false at any stage, then

ie above allotment shall stand cancelled and deposited amount shall be forfeited to the Authority and you
1all have no right to claim anything for the same.

kS

Jate: 11/05/2012
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HARYANA LRBAN DEVELOPMENT AUTHORITY, g3

C.3. HUDA COMPLEX, SECTOR 6, PANCHKULA i
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faryana Uiban Dove i
.. Mmorethan 30 ytela?shi\::':ﬁglggllél {}li;hnnh" I3 a pioneer In Urban development. With a rici xporierne o |
“er 2-55 |akn residential |01 evelopment of Urban Estates and the trust built through allotment o
compulerisation. ag plots, HUDA s scaling new frontiers in the field of a-gavernance
+ adoplion of environment frlendly practices like rain-water harvesting, E C.B.C

develo
presen?n}ent of gree["l are‘as etc in its pursuil of providing betler services lo the alloteas. HUDA nov ‘
Siree hold residential plots in Sector 6, Rohlak

A— ROHTAK |

"tohtak is one of eight priority towns Identified for deviziopment in the National Capital Region (NCRj. Iti |
located on the National Highway no.10, popularly know as DHS Road. -

The townis well connected through a network of road, broad gauge Northern Railway linking Mational-Capitz l
Delhi, Bhiwani-Hisar-Sirsa lowards west, Panipat-Ambala-Chandigarh towards north an:! Jind-tiarsana o
the north-west side. The road linkages are through NH-10, NH-71 and 71-Ain addition to «.-heduled roads. ||
has a large grain markel, vegetable market, fodder markel. Il also commands a positionin ci 'l merchand;:;:
inthe region. '

Rohtak town besides being District Headquarter Is also funclioning as Head Quarer of Divsionz
Commissioner and Inspector-General Police, Court Complex, Central Excise and Customs office, Incam
Tax Circle office. e

It has the privilege of having the only Post-Graduate Institute of Medical Science in ‘ne State, bosida:
Maharishi Dayanand Universily, two Ayurvedic Colleges, eight degree colleges, two F l/technics and
Managementinstitute etc.

It also has two tourists complexes, a sugar mill, three stadiums, Gymkhana Club and a modern sport |
complex coming up on more than 85 acres land. |

'|

Salient Features

© Residential plots in a well planned Urban Estale with provision of quality infrastructure and cublic uliity servie
like Schools, Dispansary, Petrol Pump, Nursing Homes, Clinic. Police Post, Reiigious Sunldling, Taxi St
Shopping Centre etc. besides wide metalled roads, piped water supply and underground z=.. - . ,-_y—’f

® An international standard Sladium is coming up in Seclor-6 and site for Science - Park 1s alsc @1inarked in t+
Sector.

® Allotment of plats shall be through draw of lots.

© Facility of payment in easy instalments - only 10% of the total cost payable with the application, 15%, within ar
month ofthe allotment and balance in six equal annual instalments, .

® Reservation exisls for various categories like SC/ST Backward Classes. Hanc. ooed/Bliad. A
Widows/Disabled Soldiers, other Widows, Freedom Fighters & Iheir children/grand children, U- fence Persa. .
Para-Military Forces Personals, Haryana Govt. Sérvants, Advocales, Dependents of cfficers/officials
Haryana police killed in aclion/encounter etc. of Haryana Domicile.

® Applicant applying under a reserve category must be a domicile of Haryana, |

@ 2% of4,6 & 8 marla plots are reserved for persons with disability and 10% subsidy on rates of these reserve |
plots would be given, :

@ 5% of the lolal number of plots are reserved for Advocales in accordance with approved 1oy instruction |
issued vide memo no. UB-1-NK-2008/30928-48 dated 29-08-08. Complete policy can be viewed on curwebs) |
‘www huda gov.in under the 'DIRECTIVES' section (Urbax branch-1) .

@ Interest @5.5% per annum on the amount of earnest money for the period beyond six montiis of the closing
the ;cheme shall be paid by HUDA, if the draw is not held and subsequently earnest money is net refund:
within a period of six months fram the date of closing of the scheme.

@ An individual, who has ever been allolted a plot by HUDA in the Urban Eslate Rohtak sliiil not be entitled
apply under this scheme.

An individual shall bo eligible to make only one application in this scheme. In case more thun one application is made by an individa g all g
applications wil b rejected and a deduction of Rs. 1000/- per application shall be made fram earnest money as processing changes,

:
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Tahle-1

T Ukxeept Handi

- [ oM TotalNo.
ot ot Plots
L1 ' o Sl

|
i

iH""-“t-lillETl\.ll. OF PLOTS AND EARNEST MONEY REQUIRED
cappod/Blind Category)
imth
A .‘.
.tl

M

A1 Eamest Money
(| S10Ko el
21 total tehtative

10% aubsidy on the rates will e glven Tor e plols reserve
for persons with disability (handicappadiblind) f‘!_ncnrdlngl
numbaer of plols, ralas and  aarnost monaey for this calego
will b s given in the tabla bolow -

Table-2

DETAIL OF PLOTS AND FARNEST MAONEY REQUIRED

b (For Hondicapped/Blind Category Only)

B
&

.ﬂv_;}
M

141,600

fAa631. 18 2001
7.263 anni-

IR T I G
T Kozl Sy
(15m WOm) | 1 ‘ 10 hY 1:"- I 4,00, 00 | pnmuﬂ. .
14 Marla | F i ERATENORESS
_U‘!' 5” \ :4:“} | :‘1 / !],h”"‘ :‘;,”.4”{” I_ , ';"uu'-.!'f T‘I’ 'I
M Marln. - 58 0,601 || 2110000
A om x 21m) ; B : : _
8 Marla ' r
2 C ))- 1,55, 700¢-
@m 'B_'“.}.___l .'.1 \ 9,61 _ ”_ A Marla
6 Marla a6 B GAY- 1,16, 800/ i Marla
A7 5m x 18m) - §
aria 43 8,649/ 77.900/- 4 Marla
(Em % 15m) |
. { AP :
B Total | 271 Total

Notes:

— 221, 2 taptalive ond enhanced compensation for land would be recaverable from plot holdr:r‘s.nr a-.-;:{rlf .’t,-'.J‘i‘j,' tr.i ‘-
1 Liscrepancy, if any in the rates and earnest money mentioned above due to printing error shall be payable by !
_=%..nber of plots and sizes are tentative and liable to change,
# 7 ne chane and size of the plol shall be as per actual demarcation

Reservanon of plots 1 the scheme shall be as under - (in %)

IS [FRESERVATION B
S {RESERVATION 5K
Smadu]gqgaslelﬂchndulﬂd Tribes [_SC_C&‘_S}_

N CATEGORY U,
B CATEGORY,CO0

'-Graup ‘A (GRA)
| Group B (GRB1_

11, | Secneduled Casto/Scheduled T
[_2; | Bpchward Class (BACLA)
1 -_Eial:_h;_ac n:.ta;'sb (BACLAY
4 _'.;aﬁu'raru-.'.s.'dmﬁli?:l_&-u:r;:m’dmﬁ}

] WﬂrWidnws.'du.a.nlud 5@!?'.(\.'\1“.’&8]5_1 =

51 Widows-other than war widow (Widaw)

Widows-other Ihan war widow (Widow)

T ocednm Fig'er tneir Children &
‘ Gran. Cradres IFRFIG)

Freedom Fighiler Ihenr Chitclren &
Grand Children (FRFIG)

7 l_ta.dtcapped (HANDI)

B, 1 e (BLIND)

Handicapped (HANDI) —
Blinds (BLIND} e

Marv .1 Gl Servents

includine Employees of Boards!
Coyporations miprovemnent Trusts!

State Co-rpiabice Banks under

Haryana Govt (HZLER)

nl K qaraosov Servenls
Lireaang Empinyees of Buards?
Corporations, Improvemen Truslsé

State Co-oprative Hanks under

Hargena Govl, (HGSER)

| Refired/Retinng GSROB

97| Detenze (DEPER)

12| Lefence (DEPER)

Senving empluyee'._i-_(.BSHDA-
(SEEMP)

{REEMP)

; 'Suwm;':'ﬂia-::'muu;u-|‘|‘|i|n (SEEXS) -
Paramintary Farcas like CHEE BSFITRP RPF

GSFCFEF ute ol daricilis of Haryara Stite (PAFOIR)

13, Da;ﬁanis ol ullicersfolficials of
Haryana Police killed in action/
ancounter (HPKIA)

[Jup&iim:ur:. of ulficerstolliclals of
Haryinin Palice kiled aachon!
enculntar (HPKIA)

14| Advocates (ANVOC)

15.| General (GENER)

Advarales (ADVOC )

Gianral (GLNER)
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+ In case of Backward class category if sufficient number of applicants in one group are nol avallable, the applicants trom other graup shali be consio:
+ In case plots reserved for war widows /disabled soldiers remain surplus, the sama shall be diverted 1o the quota of Defence Pezsonnell Ex-Sevicernin
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|Etot AND CONDITIONS FOR THE ALLOTMENT GFZE%@HTIAL PLOTS

I AW T e s whalt b dheeaed 1 ba
it e O e Do s s s ey
v b R ol v sl Qeeos ot i la v il
U Eatate DUce, VDA, Bahbak diawn i) e Pl
abowhah e b atesy o ddepnaiteld Pl
sl ey bl il b aey gt i cash iy e
Enbate O0tieer WUDA, Rallak

b Th g ok %l antean B st ehises o
actppl the alotrmad wdlun Y, b e diska of
whug of Rnen! feflen deposd with Hie Eelate
Witieor, WUDA. Bahbab w S 1] perest 15% of Hhe
wnlabae walr poce ol sieli olter aewsant whgh
fogethes with e pamesl nunpey i e quial 10 plepsl
J8% o e Yot s o of e sile I caae of
Fasre by dagonit e wast pnianl witthiin 30 diys, tha
s e g soek borthier entonsion vn paymeal of
iteresl (DVAN pa s saicnurge an e HUDA
Py (A8 deaced By e Ao ety T e 1ot
promaded thal the roguere] Yo esfonssoly iy boe bnd s
receyied beloem e gapiny of 30 3ayw o the daln of
wsugnge of patmert ketles fopayraerlieguesl W
pateeson of penod i nol rade withen 30 days ponad,
tha aloimest small B cancelied and e depowl of
eamest money, pad wih Ma agplicalon, Yarfeiled
a0l whch apphranl whall Bave ao clam o
cwnages, #A

The remaneeg T4% of this teptatave Salp poice may b
P w unrier

Ol i e lampsum ettt any ntenest wilhin 60
daya, from P ssee of alkelmant lather i the foem of
fuv b TDva® payabie 0 e Cslale Oficer, HUDA,
Robiak. 't case baance T4% of the lanlatye prce of
ru plnt £ 20 0 Lmgssam within 60 dave fom he
Avta ot sue of alobment iefter & rebale of 3% inthe
pone of plo will b afiewed

0OR

b o equas anrual nslaiments alonguith
intares] @ 12% PA (aiThe firsl msuaiment shall bie
=upeatie o M eapey of o year bom the issue of
alictmen| ietier 374 (B) intereat shall be paynbse on
urpaed amaunl fom e dile of offer of possession
Thenieres! (@ 15% PA (smple) of as decided by e
Auronty from Gme g tere, shall be payatie on the
A8l g prrod £ ingtalmenl

1} The prde 4 lenlatse (2 the eaten] thal any
anhancemesl i the toat of land awarded by the
Competent Autonty urder e Land Acquistion At
shll 2ls0 bie payable popottioniloly, as detemined
iy tie Authanty, within 30 dags of in Such specfied
perod ol ds demand Inferes| i315% PA {simple]
shal b papabe on e colayed payment of
TR P

& The lanbudding shall conknue o vestin the Aulnanty
witil the eslie congideraiion moray logelher wih
wileresl atd Llier gmoun| F any. dun 12 ll\n.lullwﬂy
v ount of he sabe, of suth lind oe uaeding or bolh
it pand To teanm ot shill bage v Hight 1o transles
ryowe U ke gt mucgage or cliurwdd Be
plobaddrg ur g raght e o anlere s ietein L2 the
ful e s pand Lo Sl Auticedy, eacepl wiir ine e
gt o e Comes:eedfathonly

Thie peAbueding shinll mot b waird ur any pacposs
alfier Lian Inat o weich ot has been allctied In
Azzoicance with e plans approved by Ine
Campaert Authonly No obauxous racde shal o
carnt ol 10 o on dog sice and tuid ng

.

ey

Thie Authatity wir non b fespantibie for fevelling of
umein sas

-

Tha trians'eiee will have o complute the consiiuchon
aithin & yuars of B dare of olli of possession after
et fhe ples of W propused oild ng npproved
S e Cormzaelunt Rl g i iccwdance wali ne
‘epatatians qovernag e eroclon uf buiddaps. The
rrely ot 1 aetendable utt pagean| ol prescrdsed
srlenmion fe ab per HUDA pobcy Ot wise b 1208
‘s hable bo b resumod and e wtale or pad of he
nonéy paid A any o ospect of ol furfulted
crmduhze will e plovis oas ol e HUDAALL

=

o et d dlifurence g ubl ol of in iy way
aching wetn ot contermg Wi alotmont whit s
et sl b redared f lhe sole arbiratian of fhe
Ewal Adminislalee or arty uther lfler appoinlod by
i Thi tecison of 6ucn atbilraloe shal ba fina! and
andinjcn ing concerred parics,

FEIGHIERTY CONDITION S
Ao Comana ) Cabigiry

Al bsliwalisil vebai s mms fasibis wikoftal erlul-.l‘lw!dlm iy
Ty LA Db ko, Wbl ahiil fod Lo st e b gl
A1l AFsin Pt

Wit AL shiall Lo pis Do oo A%ban bl Dol fing gl i

1) W v gl mimshbontial gat i PICK, @ine by wily
ol parc v frasers gtk il on Hrceih e alleimand

1) Whiosm pnuna o dagetident Fillen b acequlred @ gl
Iy wary o alltpent o olbarwesn i i Urban Ealite
Robnk dewiviopad Ty HLITTA

ik Wh wanaly ooty it g ausiig Nlat or any kind of non-
LTI s el ooty 0 Lirtoan E wtate Aolitak

Aoy aftytaell b (i ofloct duly atistod by Execnlen Magisiiate
it Clasatatary Pl phall b hrrisdisd st (ba b of
Umuairece o dltativsonil Willar,

Il 1 oo esnarenn | Catlag ey

For sorang Dolones Parsannebt a Sardcamen Wt of Ee-
Sorvicerian Pary Matary Fnrcas Parsoncel

I The sarony latercn prsnnneliek-senscomen  of thalr
widosuiparamltary fopeas porsaroal iy npgly s por
wlipibsily, 0 he presceom] apphcation furm, akangaih Iha
ronuisite painesl meney and cestiicata of nligiility through tha
respncte command offceified ofices, T Sairik Boands
Dffieers o fhe 1anks ul Colonnl and abuva predgquivibsnt ranks
of Navy & A FerenPara Miltary Foecos are wiglbile to apply
for 1 Kand pinl and ol olicon wplo L1 Col and eduivalnt
rarh are ollgide for 14 Malla & 10 Marla plots
JCOsequivalent & olher ranks ar ahglble for plols of B 6 & 4
Maitas,

{1} Only hoss apgtcails arp elGitde fo opply who do nol own a
residential piolhouse inany Urban Eslite in Haryanain hisfher
nameor pouse's namoce i ihe name of any dapendont lamily
membor. & alldavil o this of'ect atesled by & Exoculive
Magsirate 15l Class/Motary Pubic shall accompany the
Apphntaly

{u)The applicant under Delence PersonnalEx-Saracemens
Pariedillary Foices category must belang lo Haryana Stats.
Acertlicats la this efoct ssued by e concemad 300 (C] or
Commanding Olicer or 202 Sainik Board, Haryana must ba
altached with the applicaleon

Faorother Rugervind Colegoring

Nih Apphicants haseng domiclle of Haryana Slale and belongieg lo
Seharubed Casies Trbes, Bachward Classes, War-Widows
and Diobled Soders, Widows [olher than war wdow)
Hand<apped Persons, Blinds. Freedam Fightors are ellgble fo
apply agansl e respecive osereed category for 4, 6 & B
Marta plods and mra required o Turmish cenificate lo this efect
[ssuad by the respoctve muthorty as mentoned below
ainnfwiin the applaation

Schoduted Casles/Schiduled Trbash Bacwird Classos—
5100 (L) uttew concormed Dislrct

War Widows & Disatdod Saldlars 3l Samlly Bowd of e
st asred Dislect

Hunllesppod Porsons@linds —0 MO ol (e conpermnaed
R GIER

Frecdam Felilers or el Clildren & Grand chidin—
gt oty o e Bl bty G ssamd by i congemmed
ity o wemiin

o Wadows (0uel lan wal Wiiows) celleatt piellicate of
dhen ] P et i b e e winli,

i) Thiy castus ncheded o Hiock "W and B I cose of JC
Calogory are s (wer Chind Secitary t Goel Hargana Moo
Mo QBTN dated 20705 (ks by wilbou! pojndce
Lo aimy under pisticd By ot High Comatf g Coun)

() This wat-whlows s Disalled Suldnrs who hase aloady
appbed W Sk Salilk Hoad Saboarea Hoad  Chianler
Cneunl e il rudgieed oo ply iain on B jiestiibod
Tt aleng witli I areest money T apgecation undar [hly
Catbuimy will Lo ek o Uinough Sl Saon k ol

{ro) Thatar ipiphcants wre oypihs whie oo not owi a ostdonlil
platfhouse noany Wil Cstate o Hargang o bighor or
spouse's ruime o I the nave (s) ol depondont lamlly
mambers. An alldodt 1 the eflcl aliosted by a Executive
Magstrato Yol Class'otary Public shall by lumished ot e
e ofissuance of wholmu e
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§ action/ancountorwiih lnwinss olemanis

Reservation of plots lor the

1
officersfofMcials of Harvana Pol i sl

Cwhioe e kil in

Plots onqual to 2% of the fotal plots shadl be
feservid lor allotment i Lavow of depandanin ol
officors/oficials ol | hiyn Fravtices, Willodd I
actlonfancotrdes, sulyoet 1o thin lnll.n-.'s.nun lesfinm
and condibionns

)] Tho Lol Ty Aol Of e oo o) oo, o
thee piek o DYSEY aned abwswss sbiall b |Il|1]|h1h' (18]
ke iy application for Bl il ol
Cmlegonry of plols

nj Thw & yidpeborin of ol taihs, stinll Lo
et oy ke o aqlicatuon bar < 1etla o
v b cateponry only

1y Ovly o polod sl B ablotbod o iy Tanlly,
A wbulo

v Flomwmnnant, (0 b anprpelicanblonns i oivarid agalind i
Cotegory ate shrd fe U priots irvanilivhiles pgisinst
Wais peseryation, e i ool plots shnll ga o e
gt al catingony adtomabically

vl The applicaton shall be o routed Haronigghe 1he

Competent Authorty 1 the Polica with due
savnlicabion/cerhificabion

For Advod anbes Calogory

Ther applicant mus be o lawyer practisiog i bt

Urban Estate, whire o of she applios for a plol

Furiher, e applicant shodld B a neembar of th

Bar Assocalion of the Dedect Sub-dslsion

Compnsing that Lrban Estate amnd rogistoied with

e Bar Council of Punjal and Haryana High

Court far at least omne year on fhoe date ol

subwmutting his of her applcation for hoe allatrrmry

of a plot under e policy

The apphcant must be a prormaniit residunl of

Haryana

The applicant should nol o having a glot of

house i any Lrban Estate of Haryana Stale or

Chandigarh or Monhab in 1is or [ief OwWnnama Ay

this name ol tus af het spouse or dopaendent

children or in the name of HUF compnsing Al or

any one of Thein

Those advocaties who have nver been allotied a

plot or land out ol Govornment Servan Ruessorye

Cueta, [Dhscretonary Quuta or any  othor

reserved calegary al any  bine Arvyraners  in

Haryana shall nol be gl urder s pohcy

The apphlcant shall be regquired 1o sUDaVL an

aMmdawit alongwith s or her applicaton regarding &

condion no o, B cand o mention above

IMPORTANT NOTE

(a) Forall Calegones

(i) Minors are nol wligible o apply

(b) Forallresernved Categones

1} Applicant under any reserved category is wentitiod

o awail af ihe tenoefit ol alloimeant ornly once in

st it furie e any of the Urban Estales

For Non-Resdent Indians only

The NRRIapphcants residing abiroad willl b tishazn

in general Lateory of apphoeants. They will have

ta send earnest money and ather doposits In

foraign currency Draft madoe fram NR| accounts

in India shoul? also be accompaned by Foraign

Inward Remitance Cermificale.

Applications  fram MRS alonpwith  ther

rermtiances will be acceried at the authorised

Bank Branclies of fallowing banks only

Union Bank of indla, Bank of Baroda, Siate

Bank ol india, [CIC! Bank, HDFC Bank,

Axin Bank

Al the time of rafund ol sarnesl monegy la

unsuccessful  apphcants, Excharige  ria

fuetuations will be borne by the NR|applicant.

OTHEM NOTES

1. Mo mierest shill ba payatile an the maoney @l he
appl cant for he period ol 6 months Trom ihe
closin g date of the scharne, Howovor, interasl i)
5 5% oar anrrm on the armount of parnas! monoay
for the penod beyond six months of e closmg of
Uit seihe e shall b pard by HUDA, T the draw 15
Aol hwkd and earnakt mangy ks not refundad
within a goeriod of sis months Trom Iho daie of
clusmg ol il seneimo

a)

b)

c)

aj

{c)
L

[{11]

2 T adiipss geenr 0 ihe applicatian stould [her

comyilets Aro chango i the puldrons shold
notifing L e U state OHicer, HUDA, Rahtak by
reppatered A D oul

3 A appheation valhout (e proscrbed sinieul

maney shall ol by entariginad and is bata o b
rejected outright

4 The apphcants undsr the reserved calpgorioy

shall nol be o ebgilio  withoul e [ [T

cerilicaley) documenty

4] The apphcations recerad aftor the prescribed

clasing ditte will nof Lo untarialined

AHidayit, wherevor Tugulrad, shall be furalulied
an not-udcal stamp paper worn Re 106 duly
atinsted by a Magstiale 1stClass/Nolary Pubilic

7. Allotment of plots and al matters canneciod

2

1]

ADDITIONAL TERMS AND CONDITIONS FOR HARYANA
GOVT SERVANTS RESERVED (JUOTA [(GSROI
CATEGORY ONLY
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tag Thirras it bt gl waai bt v e st
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Ailfesrayrbiol e oy Hies e ety B LI
upin 261 al [ ot plal area alloartesd
jry case (He Barnens] mondy s Nirareesi) Loy
tsonk b adloiment lotte=r vl faer proparad n the nams &
sllottaes and will b sond o e controlling biranch ol L% 5
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(1 Only those apphicants are eligpbie o aApptly wilng Lo

not own a fesidential plolzhonse in hesmes
pamalspousa's NaMma arn (he namea al the depgencant
mesmbiar of fesihor Tamily noany Urban Estate
davaloped by Harpara Urbian Eatates Departime—iar
HUOA in Hargana State Furber, those apphcadnits who
hawer Lisen alolued at any hme, anysnars i H
jileat ast
Fel ehigpbales 1o apply
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* BEFORE THE PRINCIPAL BENCH, NATIONAL GREEN TRIBUNAL
AT NEW DELHI

ORIGINAL APPLICATION NO. 124 OF 2024

Inre:
Sukhbir Singh ... Petitioner / Appellant

Versus

Union of India & Ors. ... Respondents

KNOW ALL to whom these presents shall come that I/we the undersigned appoint,

Piyush Chandel, (En. No. HIM/121/2016) Advocate for Haryana Shahari Vikas Pradhikaran
(HSVP), Respondent No. 5 to be the Advocate in the above mentioned case, to do all the following acts,
deeds, all things or any of them, that is to say :-

1. To act, appear & plead in the above-mentioned case in this Court or any other Court in 89
which the same may be tried or heard in the first instance or in appeal or Letters Patent Appeal or Review
of Revision or Execution or in any other stage its progress until its final decision.

2. To present, sign and verify pleadings, Appeal, Letters, Patent Appeals, Cross objections or
Petitions for executions, review, revision withdrawal compromise or other petitions or affidavits or th'
documents as shall be deemed necessary or advisable for the presecution of the said case in all its stay, ==

3. To withdraw or compromise the said case or submit to arbitration any differer IL_ '
disputes that shall arise touching or in any manner relating to the said case.

-+ To deposit, draw and receive moneys and grant receipts thereof by way of costs, refu
balance of security and other miscellaneous expenses from Courts or parties, and to do all other acts
things which may be necessary to be done for the progress and in the course of the prosecution of the
case.

8 To employ any other legal Practitioner authorizing him to exercise the power
authorities hereby conferred on the advocate whenever he may think fit to do so.

AND I/we hereby agree not to ratify whatever the Advocate or his substitute shall do &
premises and in this connection.

AND I/we hereby agree not to hold the Advocate or his substitute responsible for the result ¢
said case in consequence of his absence from the Court when the said case is called up for hearing.

; AND I/we hereby agree that in the event of the whole or any part of the fee agreed by me/us to l:t
paid to the Advocate remaining unpaid; he shall be entitled to withdraw from the prosecution of the
+ case until the same paid.

AND I/we hereby agree that the Advocate will not be bound to appear for us if the case is
transferred to any other Court or the Court sits at any place other than its normal place of sitting and if any
application or Retention is to be filed in the case, the Advocate will be entitled to a fresh fee as paid in the
case.

IN WITNESS WHERE OF 1/we hereunto set my/our hands to these presents the contents of which
have been fully explained to and understood by me/us.

This the {4+ Day of mﬁ 2024

" Adv. Piyush Chandel Accepted

Enroll. No. HIM/121/2016
- Off # A-22, Shivalik Colony , Malviya Nagar New Delhi EState Ofﬁcer

Contact No.- 8968217890 \ HSVP, Rohtak

'E-mail : piyushchandel93@gmail.com (Signature or thumb impression of Client/s)
BHARAT rpueHoan GoGtA
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fodkl izkf/kdi.k |
HARYANA SHEHARI VIKAS PRADHIKARAN

To
Sh. Piyush Chandel, Advocate,
A-22, LGF, Shivalik Colony, Malviya Nagar, New Delhi-110017
Mobile No. 8968217890,
Email piyushchandel93@gmail.com

Memo No. LR/ADA (DG)/2024/ \ | $20S Dated: oé'ofﬁi‘\zdx.‘ '

Subject: Original Application no. 124 of 2024 titled as Sukhbir Singh
Vs Union of India and others before National Green Tribunal,
New Delhi.

Refer to the subject cited above.

It Is intimated that your goodself has been nominated by the W/LR,
HSVP to defend this cae on behalf of HSVP. Therefore you are requested to defend
the seme on behalf of HSVP before the National Green, Tribunal, New Delhi. The
relevant record will be provided to you by the Estate Officer, HSVP,Rohtak. The
documents available in this office are attached here with.

This is for your information and necessary action.

Yo

5%— Assistant District Attorney,
For: Chief Administrator,
HSVP, Panchkula.

Endst No. LR/ADA (DG)/2024/ | | 8209 Dated: OG[OS |2$7

A copy of the above is forwarded to the followings for information and
necessary action:-

1. Administrator, HSVP, Rohtak .

2 Estate Officer, HSVP, Rohtak is requested to send all the relevant
record along with Vakalatnama to the counsel by deputing the
concerned dealing assistant who is well conversant with the facts of the
case. [

f{ 4iA
ff/é Assistant District Attorney

For: Chief Administrator,
HSVP, Panchkula.
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